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.LOK SABHA DEBATES

LOK SABHA

Wednesday, July 15, 2009/Asadha 24, 1931 (Saka)

The Lok Sabha met at Eleven of the Clock

[Mapam Speaxer in the Chair
[Translation]

SHRI SHARAD YADAYV (Madhepura) : Madam Speaker,
there is drought and famine like condition in the country...
(Interruptions)

MADAM SPEAKER : You please raise this issue at
12 o'clock, raise it during the 'Zero Hour'.

SHRI SHARAD YADAV : Today, there is famine like
condition all over the country...(Interruptions) The
proceedings of this House will be over by that time and
there will be no discussion on it...(Interruptions)

MADAM SPEAKER : Let the Question Hour continue.
This issue will be taken up during the ‘Zero Hour'. Sharad
Yadavji, you will be the first speaker in the ‘Zero Hour'.

Please let the question hour continue.
...(Interruptions)

SHRI MULAYAM SINGH YADAV (Mainpuri) : The
question is of the entire country, drought has affected the

whole country...(Interruptions)

MADAM SPEAKER : Sharad Yadaviji, you are going
to speak during the Zero Hour. Please be seated

now.
...(Interruptions)

SHR!I MULAYAM SINGH YADAV : There is drought
in the country, cattle are dying and diseases are likely
to break out. It is a matter of grave concem...

(Interruptions)

MADAM SPEAKER : Let the question hour be over.
...(Interruptions) V

SHRI SHARAD YADAYV : Presently, the entire country
is reeling under drought. It is your prerogative, you
may allow discussion on the drought condition...

(Interruptions) -

SHRI MULAYAM SINGH YADAV : There is no water
for drinking, cattle are dying, you please allow discussion
on this issue right now...(Interruptions)

MADAM SPEAKER : You please sit down. Nobody can
differ that the issue for which you are concerned is a matter
of serious concern. | would like to submit only this that
discussion on this subject will be held tomorréw and
discussion will also be held during the 'Zero Hour'

Presently, let the question hour continue.
...(Interruptions)

SHRI MULAYAM SINGH YADAYV : Discussion should
be held now, it is a matter of concern...(Interrdptions)

SHRI ANANT GANGARAM GEETE (Raigad) : This
matter concern the entire country, you please allow them
to raise it. You should understand the sentiments of the

entire House...(Interruptions)

MADAM SPEAKER : You please sit down. The hon'ble

Minister is speaking on it.

SHRI SANJAY NIRUPAM (Mumbai North) : Let the

question hour continue...(Interruptions)

MADAM SPEAKER : Sanjay Nirupamii, you please sit
down, the hon'ble Minister is speaking.

...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF WATER RESOURCES (SHRI PAWAN
KUMAR BANSAL) : Madam, discussion on demands for

grants for Agriculture is scheduled for tomorrow and
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discussion in this regard will be held tomorrow. So, | would
like to submit that tomorrow we can have detailed
discussion on it as the entire day is reserved for discussion

on this issue...(Interruptions)

MADAM SPEAKER : At least, you please listen to him

completely.

SHRI PAWAN KUMAR BANSAL : Madam, there is
no such subject on which the Government does not
want to hold discussion. The House may select any
subject and the Government is ready to hold discussion
on it. Tomorrow, discussion is going to be held
on agriculture, however, today, after Question Hour,
discussion is to be held on the demands for grants for
the Ministry of Human Resource Development. Tomorrow,
we can hold full-fledged discussion on ‘agriculture...

(Interruptions)

Madam, you can allot as much time as you wish,
tomorrow is reserved for discussion on agriculture.
Tomorrow, you can hold discussion on this subject from
12 o' clock to 8 o' clock at night. We are ready for a whole
day discussion. Today, the Minister of Agriculture is also

not present in Delhi. ...(Interruptions)

MADAM SPEAKER :

speech will go on record.

Only the hon'ble Minister's

...{Interruptions)”
[English]

SHR! PAWAN KUMAR BANSAL: Madam, The
meeting of the Business Advisory Commitiee is also
fixed up at 3 p.m. today ...(Interruptions) Tomorrow,
there is a scheduled discussion on Demands for Grants
of the Ministry of Agriculture. 1 would urge upon the

hon. Members to take uip this matter tomorrow for the whole

day.

*Not recorded.

Oral Answers to Questions 4

[Translation]

If they are serious to hold discussion, every hon'ble
Member can speak on this. if all will speak simultaneously,
discussion on it will be difficult...(Interruptions) | am telling
about tomorrow. Today, other subjects are to be taken up
...(Interruptions)

[English]

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): Madam, in the discussion tomorrow on
the Demands for Grants of the Ministry of Agriculture,
drought situation can also be discussed.

[Translation]

Sharad Yadaviji, you please raise it during the 'Zero
Hour'.

[English]

MADAM SPEAKER: The House stands adjourned to
meet again at 11.30 a.m.

11.10 hrs.

The Lok Sabha then adjourned till Thirty Minutes
past Eleven of the Clock.

11.32 hrs.

The Lok Sabha re-assembled at Thirty-Two minutes
past Eleven of the Clock.

[Mabam Seeaker in the Chain
ORAL ANSWERS TO QUESTIONS
[English]

MADAM SPEAKER: Now, Question Hour. Shri Harin
Pathak.
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Compensatory Afforestation Management

*161. SHRI HARIN PATHAK: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) the existing set up for administration of
compensatory afforestation;

(b)  whether the Union Government has constituted
the Compensatory Afforestation Fund Management and
Planning Authority (CAMPA);

(c) if so, the details thereof;
(d) the amount remitted to CAMPA, State-wise;

(e) whether the CAMPA has released funds to the
State Governments;

(f) if so, the details thereof, State-wise;
(g) if not, the reasons therefor; and

(h) the time by which the funds are likely to be
released?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) to (h) A Statement is laid on the Table of the

House.
Statement

(a) to (c) In pursuance of the Hon'ble Supreme Court
Order dated the 29th October, 2002 in IA No. 566 in Writ
Petition (Civil) No. 202 of 1995 in the matter of T.N.
Godavarman Thirumulpad Versus Union of India and
Others, the Government of India in the. Ministry of
Environment and Forests constituted the Compensatory
Afforestation Fund Management and Planning Authority
(CAMPA) vide its Order dated 23rd April, 2004. However,
the CAMPA could not become operational. The Hon'ble
Supreme Court of India in its Order dated 05.05.2006 in
I.LA. No. 1473 in the Writ Petition (Civil) No. 202 of 1995
constituted an Ad-hoc body of the CAMPA comprising of

ASADHA 24, 1931 (Saka)

to Questions 6

the Director General of Forests and Special Secretary,
Ministry of Ehvironment and Forests as Chairman;
Inspector General of Forests (Forest Conservation);, a
representative of the Comptroller and Auditor General of
India; and a nominee of 'the Chairman of the Central
Empowered Committee as members with the following

functions:-

"(i)  ensure that all the monies recovered on behalf
of the 'CAMPA' and which are presently lying
with the various officials of the State Government
are transferred to the bank account(s) to be

operated by this body;

(i)  get audited all the monies received from the
user agencies- on behalf of the 'CAMPA'
and the income earned thereon by the various
State Government officials. The auditors
may be appointed by the CAG. The audit
may also examine whether proper financial
procedure has been following in investing the

funds;"

(d As on 30.06.2009, an amount of about
Rs. 9932.12 crores was remitted by State/UT Governments.
A Statement showing the State-wise amount remitted into
the account of Ad-hoc CAMPA is placed at Annexure.

(e) to (h) The Ad-hoc CAMPA has, so far, not released
money to the States/UTs as the Supreme Court did not
authorize Ad-hoc CAMPA to disburse the monies remitted

to it by State/UT Governments.

The Ad-hoc CAMPA filed a report on 07.07.2009, in
the Hon'ble Supreme Court in compliance with its Order
dated 25.02.2009, seeking authorization to release money
as per Annual Plans of Operations (APOs) submitted by
States/UTs. The Hon'ble Supreme Court vide Order dated
10.07.2009 has permitted the Ad-hoc CAMPA to release
money as prayed for. The guidelines dated 02.07.2009 for
setting up of State CAMPAs have aiso been agreed to
by the Hon'ble Supremne Court.
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7 Oral Answers
Annexure

S. State/UT (in Bs.)
No.
1 2 3
1. Andaman and Nicobar 109,906,133.00

Islands
2. Andhra Pradesh 8,978,325,571.48
3. Arunachal Pradesh 1,636,763,088.74
4. Assam 671,749,049.00
5. Bihar 773,448,981.00
6. Chandigarh 17,652,067.00
7. Chhattisgarh 12,321,350,743.39
8. Dadra and Nagar Haveli 16,829,000.00
9. Daman-and Diu —
10. Delhi 1,224,523,363.00
11. Goa 1,211,970,919.58
12. Gujarat 2,496,471,445.00
13. Haryana 1,911,413,386.79
14. Himachal Pradesh 3,667,719,848.60
15. Jammu and Kashmir —_
16. Jharkhand 9,500,280,928.03
17. Karnataka 5,855,732,170.00
18. Kerala 175,090,762.58
19. Lakshadweep -
20.' Madhya Pradesh 5,304,823,886.00

to Questions

1 2 3

21. Maharashtra 8,935,493,798.50
22. Manipur 74,568,219.00
23. Meghalaya " 9,675,979.00

24. Mizoram

25. Nagaland
26. Orissa

27. Puducherry
28. Punjab

29. ARajasthan
30. Sikkim

31. Tamil Nadu
32. Tripura

33. Uttar Pradesh
34. Uttarakhand

35. West Bengal

13,106,182,423.00

3,305,472,163.50
3,259,088,410.85
800,924,612.00
197,130,414.00
354,181,754.00
4,709,629,585.46
8,165,322,154.65

529,577,838.00

Grand Total

99,321,298,695.15

[Translation]

SHRI HARIN PATHAK : Madam Speaker, | would not
like to deliver a long speech because there is a long
background behind this. Earlier, Central Government's
permission was required to be obtained to use forest land
for non forest purposes and after the permission of the
Central Government, the agency concerned had to deposit -
money with the State Government and the State
Government would keep that money with itself. The State
Government would use that fund for afforestation,

conservation and development of forest by way of
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allocating that in Budget. | would not like to go in detail,
_ however, when this case was brought before the Supreme
Court, on 5.5.2006.

[English]

As per the directions of the Supreme Court, the
Compensatory Afforestation Fund Management and Planning
Authority was constituted. Thereafter, the body was éet up.
| am surprised that when thé body was constituted, its
functions were stipulated. About the functions, if you see
Answer No. 2, as far as my knowledge goes, let me just
interwind it. The amount, whatever it be, which was remitted
by the State Governments and the Union Territories is to
be deposited in this ad hoc body.

[Translation]

it increased the amount from Rs. 9900 crore to
Rs. 9926 crore. Now among the functions stipulated by
the Government, it is mentioned nowhere that they will
have to approach the Supreme Court for this money.

Then, the State Government will formulate the Scheme
and the Union Government will have to return the amount
to the State Government. In 'a’ and ‘b, it has been
mentioned among the functions, despite that, the
Government approached the Supreme Cour, the State
Governments sent proposals. It contains the names of all
the States which are 33 or 35.

[English]

A sum of Rs. 249 crore has been remitted by the State
Government of Gujarat into this ad hoc Authority.

[Translation]

Now, the Supreme Court has given its verdict. Firstly,
the Government should not have gone there, however, it
approached the Supreme Cour, it is OK. But, five days
back, the Supreme Court decided in regard to the
proposals submitted by the State Governments and stated
that it was State Governments right and in case they were
as per the rules, these funds should be given to them.

ASADHA 24, 1931 (Saka)

to Questions 1G

First, | would like to extend my thanks that five days back
the Supreme Court gave its verdict in favour of our State
Governments. | have only two questions. In order fo save
time, | would like to club them because two proposals have
been sent on behalf of the Government of Gujarat. One
proposal amounting to Rs. 12.93 crore was sent in the year
2007-08 and out of that nearly Rs. 4 crore 28 lakhs have
already been spent. The second proposal that we sent for
the year 2008-09 cost Rs. 15.58 crore. Our total projects
cost is Rs. 97 crore...(Interruptions)

MADAM SPEAKER : Are you asking the first and the
second supplementary simultaneously?

SHRI HARIN PATHAK : Yes, | am asking the two

" .simultaneously. | want to save time...(lnterruptions)

MADAM SPEAKER : This is not the way. First you
ask the first supplementary and then another. Let the
Minister reply.

SHRI HARIN PATHAK : Madam, the first scheme that

we have...(Interruptions)
SHRI SANJAY NIRUPAM : Do not deliver a speech.

SHRI HARIN PATHAK : | am not making a speech.
This is technical subject. As you live in city, so you do
not know what is it and the fund of our stale is

due...(Interruptions)
[English]

MADAM SPEAKER: Please address the Chair and
put the question.

[Translation]

SHRI HARIN PATHAK : | want to ask this very question
that the Government of Guijarat has sent a proposal which
costs Rs. 12.93 crore because.

[English]

A sum of Rs.249 crore has already been remitted
by the State Government of Gujarat. Would you
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release this amount of Rs.12.93 crore at the earliest?
...(Interruptions)

MADAM SPEAKER: Now, the hon. Minister to reply.

SHRI JAIRAM RAMESH: Madam Speaker, first, | would
like to clarify that the Supreme Court orders that were given
on Friday, July 10, broke a seven-year deadiock.

After seven years we have got a final decision from
the Supreme Court. | think the entire House should
welcome the move of the Supreme Court. Rs. 11,000 crore,

Rs. 9,900 in terms of the principal amount and about Rs..

1,200 crore in terms of interest amount is now available
for afforestation purposes. So, after seven long years we
have got a resolution. What does the Supreme Court order
say? The Supreme Court order has two parts. The first part
says that State level CAMPA authorities will be set up and
they will execute all works according to the plan of
operations and the second part says that the ad hoc
CAMPA authority — | étress the word ‘ad hoc', ad hoc means
temporarily, ad hoc means self-liquidating — set up in May,
2006 will start the initial process of dispersal and after a
few months the ad hoc CAMPA will liquidate and the State
level CAMPAs would become fully empowered to carry
forward this process.

Now, the Supreme Court has said that to begin with,
10 per cent of the principal amount accumulated under
each State would be released every year. In response to
the hon. Member's question, | would like to say that Gujarat
has a principal amount of Rs. 250 crore which means in
the first year, Gujarat will get Rs. 25 crore from the ad
hoc CAMPA. So that amount of Rs. 26 crore will go to
‘Gujarat in the next couple of weeks as soon as we get
all the formalities in place.

| want to reiterate that the ad hoc CAMPA is purely
an interim arrangement. This entire money is that of the
State Governments. It is going to be implemented by the
States subject to monitoring and evaluation by the Central
Government. So there should be no fear, there should be
no apprehension that the Centre is encroaching on the

JULY 15, 2009

to Questions 12

States. On the contrary, the Centre has moved and enabled
a seven year deadlock to be ended.

SHRI HARIN PATHAK : Madam, | am thankful to the
non. Minister and | know that the hon. Supreme Court vide
its order dated 10.7.2009 has permitted the ad hoc CAMPA
to release money as prayed for. The hon. Minister has said
that he is ready to release the fund. My question has been
answered. | would just request him to release money to
all the projects. ‘

MADAM SPEAKER: Thank you.
SHRI HARIN PATHAK : Madam, | have not finished.

MADAM SPEAKER: You said your question has been
answered.

SHRI HARIN PATHAK: |- want to ask my second
supplementary.

MADAM SPEAKER: Al right. Please ask it quickly.

SHRI HARIN PATHAK : For the second phase, the fund
required by the Government of Gujarat is about Rs. 15.19
crore. As the Minister has pointed out, 10 per cent of the
total amount deposited by the State Government comes
to Rs. 25 crore. So, kindly release that amount of Rs. 25
crore at the earliest. That is the only request.

SHR! JAIRAM RAMESH: | assure the hon. Member
that Rs. 25 crore will be released to Gujarat at the very

earliest.
[Translation]

SHRI RAJARAM PAL : Hon'ble Speaker Madam, Uttar
Pradesh is the largest state of the country. It is' due to
deforestation and lack of afforestation that the rainfall is
getting affected. Ten lakh trees have been cut down over
there...(Interruptions)

SHRI SHAILENDRA KUMAR : Ten lakh trees are
over there, they have been cut down to develop park

...(Interruptions)
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MADAM SPEAKER : You please keep quiet.
...(Interruptions)

SHRI RAJARAM PAL : The State Government is totally
indifferent to the farmers and the forests. Through you, |
would like to know from the hon'ble Minister whether he
will pass any order immediately for monitoring while
allotting the required quota to Uttar Pradesh?

SHR! SHAILENDRA KUMAR : They were cut down
without NOC in Uttar Pradesh...(Interruptions)

MADAM SPEAKER : Silence please.
...(Interruptions)
[English]

SHRI JAIRAM RAMESH: According to the Supreme
Court's orders, Rs. 47 crore will accrue to the Government
of Uttar Pradesh in the first year through the ad hoc
CAMPA. If the State Government has already prepared the
annual plan of operation, we have absolutely no hesitation
in releasing the first tranche of Rs. 47 crore. But | want
to stress that this is only for the protection and regeneration
of natural forests. This is not for plantations on wayside
or on bunds. It is for protection of forests, it is for protection
of critical eco system and it is for protection of critical
wildlife habitats. The guidelines are being distributed to the
State Governments.

As soon as they are disfributed to the State
Governments, | would be glad to lay a copy of the
guidelines on the Table of the House.

[Translation]

SHRI SHAILENDRA KUMAR : All these have been
done in Uttar Pradesh without getting NOC...(Interruptions)

MADAM SPEAKER : Silence, please and address the
Chair. Shri Mulayam Singh Yadav, you speak.

SHRI MULAYAM SINGH YADAV : Madam Speaker,
| would like to tell the hon'ble Minister that the department

ASADHA 24, 1931 (Saka)

to Questions 14

of forest is a very important department. As far as the
environment is concerned apart from forest, animals, it is
a very serious issue and | want to ask many more
questions, too, because this is a very important department.
I have been incharge of the State, so | know it; and he
also knows it. This is not so that it is not in hi knowledge.
Lakhs of trees have been ‘cut down in Uttar Pradesh. |
want to know whether it was in his knowledge and if not,
whether he will take ahy action as ber our information?
Because this is the issue that arose just beside you. Lakhs
of trees were cut down in Noida. In the capital Lucknow,
lakhs of trees were cut down. Jaiswal ji is comihg from
Lucknow; he may have seen how many trees were there
along the canal over there. Even a single tree is now not

there.

Madam, | would like to know after all, why the central
Government is silent in this regard. Through the media and
the public it is, of course, in the notice of the Government.
Then, what action has he taken? Lakhs of trees have been
cut down over there and lakhs of trees still continue to
be cut down. | want to know from the Minister what action

he has taken and planned in this regard.
[English]

SHRI JAIRAM RAMESH: Madam Speaker, although
this question does not relate to CAMPA, | would be pleased

to answer the hon. Member's question.
[Translation]

SHRI MULAYAM SINGH YADAV : You do know Hindi.
So, what is the matter? If you do not know how to speak

Hindi, it does not matter.
[English]

MADAM SPEAKER: Please address the Chair.
[Translation]

SHRI MULAYAM SINGH YADAV : Is it the London's
Lok Sabha; Is the Lok Sabha situated in London?
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MADAM SPEAKER : | cannot put a pressure on him;
he can speak in either language Hindi or English.

SHRI JAIRAM RAMESH : Madam, | will reply in Hindi
itself.

. SHRI MULAYAM SINGH YADAV : You know how to
speak Hindi.

SHRI JAIRAM RAMESH : Last week, when a news
item appeared in newspapers that lakhs of trees are being
cut down, the Central Government had suo-motu
constituted an enquiry headed by regional Chief conser-
vator of Forest, Lucknow in order to get the field survey
conducted over the area around Okhla Bird Sanctuary
where construction is being undertaken and lakhs of trees

are being stated to be cut down...(Interruptions)

SHRI MULAYAM SINGH YADAV : Trees, not being
cut down rather they have already been felled.

SHRI JAIRAM RAMESH : We had sent this team to
enquire into it. Its report has been submitted to us. |
have seen myself that report. It says that the State
Government had not taken environmental of forest
clearances. However, we have now sent this report to
the State Government seeking its comment on the said
report. When we receive'its comments, we will take the
action that will be required to be taken. But, it is wrbng
to say that the Central Government is silent. Central
Government is not silent. The Central Government has got
the enquiry conducted and the enquiry report is available
with us and we have sent it to the State Government...

(Interruptions)

SHRI MULAYAM SINGH YADAV : Madam Speaker,
| want to say only one thing...(Interruptions)

MADAM SPEAKER : No, your speech is over. Now
Dr. Ratna De. o

[English]

DR. RATNA DE : Madam, | want to ask a question

to the hon. Minister whether the land meant for afforestation
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has already been used for non-forest purposes; whether
the Scheduled Tribe people who have the right for forest
have been evicted from the area; and is there any report
of death due to starvation among the tribals living in the
forests.

SHRI JAIRAM RAMESH: Madam, this is a very large
issue which again has no bearing on the question, which
is under CAMPA, but let me say that Parliament has passed
the Forest Rights Act and Parliament having passed the
Forest Rights Act, it is the résponsibility of the Government
to ensure that the Forest Rights Act provisions are fully
reflected in the clearances that we give under the Forest
Conservation Act. | want to assure the hon. Member
that whatever provisions are contained in the Forest
Rights Act to protect the rights of tribals will be adhered
to in the process of giving clearances for projects in forest
areas.

[Translation]

SHR!I MULAYAM SINGH YADAV : Madam Speaker,
| have one quéstion.

MADAM SPEAKER : Mulayam Singh ji, your question
is over.

SHRI MULAYAM SINGH YADAV : Madam Speaker,
listen to me.

MADAM SPEAKER :
question is over. Silence please.

No, Mulayam Singh ji, your

SHRI MULAYAM SINGH YADAV : Madam Speaker,
| am not raising any question. Trees are being cut down.
...(Interruptions)

[English]
MADAM SPEAKER: Shrimati Maneka Gandhi.
. .(Iﬁterruptions) |
[Translation]

MADAM SPEAKER : Only the speech of Shrimati
Maneka Gandhi will go on record.



17 Oral Answers

[English]

SHRIMATI MANEKA GANDHI : | would like to ask the
hon. Minister whether the Army, the Defence Forces
have taken a huge amount of land and diverted it for
ranges, for DRDO work. Specially, for instance, in Orissa,
have they given any compensatory afforestation money ?
Have they said that they will afforest or do anything

themselves ?

Secondly, this CAMPA money, when you give it back
to the States, these are the States that have diverted the
land aiready. One of the reasons why this money was
started to be asked was not just to protect the existing
forests.... (Interruptions)

MADAM SPEAKER: Please ask your question.
...{Interruptions)
[ Trgnslation]
SHRI MULAYAM SINGH YADAV : You speak in Hindi.
[English]

SHRIMATI MANEKA GANDHI : Mulayam Singh ji, | will

speak in whatever language | want to speak in.

Instead of just protecting the forests we have, for
instance UP has virtually none, can it not be used also
to reconstruct a forest by planting in areas that used to

have forests?

SHRI JAIRAM RAMESH: Madam Speaker, the answer
to the second question is ‘Yes’. The objective of CAMPA
is protection, regeneration, restoration of natural forests
which includes degraded forest lands, which includes
medium density forest lands, and other forest lands.

To the hon. Member's second question, the answer is
*Yes'. To her first question, | will have to check as to the
specific instance that she is referring to, whether in fact
the compensatory afforestation money has been paid. But
i want to assure the hon. Member that | am personally
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aware that very few exceptions are made. By and large,
almost all parties, public sector, private sector, the State
Governments, the Central Government, thét divert forest
land for non-forest purposes do end up paying the net
present value. But | will check on the precise about the
Army and the Defence Forces and get back to the hon.
Member.

[Translation]
Data Bank of Students Studying Abroad

+
*162. SHRI PRALHAD JOSHI :
SHRI M. SREENIVASULU REDDY :

Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a) the total number of students studying in
foreign countries including Australia as on date, country-

wise;

(b)  whether the Government proposes to establish
a data bank of all the students going abroad for studies;

(c) if so, the details thereof and the time by which
such data bank is likely to be established;

(d)  whether the Govérnment also proposes to issue
any guidelines for students seeking admission for studies

abroad; and

(e) the time by which such guidelines are likely to

be issued by the Government?
[English]

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI) : (a) The exact number of Indian
students in foreign countries is not available as most of
them do not register themseives with Indian Diplomatic
Missions/Posts abroad. Approximate number of Indian
students as available, country-wise, is given in the enclosed
Statement, placed on the Table of the House.
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(b) and (c) Yes, Sir. The Ministry has undertaken an
‘E-Governance in Emigration' project to transform the
process of mobility of Indian workers and students going
abroad into a simple, orderly and transparent process
through an information Technology platform.

As part of this project the details of Indian students
going overseas for education will also be registered. This
will help establish a data base of Indiar. students going
abroad.

The project is targeted for completion by the end of
2010.

(d) and (e) An advisory to students who plan to go
to some of the countries for studies is placed dn the
website of the Ministry.

Annexure

S. Country

Approximate Number of

No. indian Students
1 2 ’ 3

1. Antigua and Barbuda 5

2. Armenia 500

3. Australia 97,035

4. Austria 25

5. Azerbaijan 51

6. Bangladesh 500

7. Belarus 700

8. Brazil 01

9. Bulgaria 125

10. Cambodia . | 17

11. Canada 2,500

JULY 15, 2009

to Questions

20

1 2 3
12. China 3,242
13. Cuba 4
14. Cyprus 1,000
15. Czech Republic 30
16. Denmark ' 150
17.  Egypt 100
18. France 2,000
19. Georgia 100
20. Germany 4,500
21. Guyana 25
22. Hungary 30
23. Hong Kong 50
24. Iceland 05
25. Indonesia 02
26. Iran 625
27. lraq 40,
28. Israel 100
29. italy 250
30. Japan 544
31. Korea (Republic of) 525
32. Kuwait 6
33. Libya 1
34. Malaysia 1,350
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1 2 3 1 2 3
35. Mauritius 400 58. Ukraine 3,000
36. Mexico 05 59. UK 25,905
37. Moldova 12 60. USA 1,04,522
38. Nepal 75 Total 2,64,324
39. New Zealand 6,040
SHRI PRALHAD JOSHI : Madam Speaker, the Minister
40. Norway 80 has accepted that a good number of students are going
to the foreign universities, the universities abroad. But,
41. Oman 420 before going to the question on data bank, | would like
to tell the Minister, through you, that there are so many
42.  Philippine 1,000 foreign universities including those in USA and Australia
43. Poland o1 which are sub-standard. They are appointing their
agents in India, and giving them commission to get the
44. Romania 295 students to their universities. Many of our students do not
know about the standards of those universities. | would
45. Russian Federation 4,500 like to know whether the .Government is trying to get
the data, | mean the detailed information of these
46. Slovak Republic 02 R s
universities and educate our students. It iS because, |
47. Slovenia 39 would like to tell that some of the universities even in
USA, Australia and in many other countries are selling
48. South Africa 121 their degrees, and without knowing all these things, the
students are giving lakhs of rupees to the agents. | would
49. Spain 400 like to know whether the Government is having any plan
to control these agents and educate our students in the
50. St. Kitts and Nevis 05 on g
country.
51. St. Lucia 150
SHRI VAYALAR RAVL Madam, the question put by the
52. St. Vincent and Grenadines 15 hon. Member is right to an extent. In Austrafia, almost
98,000 students are studying as per the latest information.
53. Switzerland 300 The number of students studying in Australia four years
i ago was 14,000. There is a big jump in that figure. Almost
54. Syria 3 50 per cent or more than that are studying in the Vocational
55. Taijikistan 304 Education Training Institute. | think, it is as much as our
ITI. So, as the hon. Member has correctly said, they are
56. Tanzania 650 not Universities. The students are going to only 39
Universities, and the students are staying in their campus.
57. Turkey 2 That is number one. ’
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As regards the second part of his question, yes, we
are proposing to have some kind of a regulation to have
the registration voluntary or to have the compulsory
registration of students going abroad.

Madam, as of today, we do not have any correct figure
as to how many students are going, and we are taking
it up very seriously. The names of students must be
registered and they must go through the Embassies. This
is necessary for the safety of the students and also for
the protection of the students. We need to have such
registration. It is necessary to have the total number of
students going to different countries. We will proceed with
this work. If necessary, we will come to Parliament with
a legislation on this.

Madam, unscrupulous agents have been appointed by
different institutions including the Universities. Now, when
the Secretary, Education and Employment of that
Government met me in my Office, that lady agreed to have
a legislation in regard to control and regulation of the
agents. ‘We would also like to do something here because
the agents’ agents are in India. We have no control over
them. We would like to control them also. The agents’
agents, who are here in India, are instigating the students
to go there by offering them employment. This is a major
problem.

SHRI PRALHAD JOSHI
supplementary is regarding the data bank and the recent

Madam, my second

racial attacks in Australia. 1 would like to know whether
there is any decline in the number of students going to
Australia, U.S. or any other country after the racial attacks.
| would like to know how the data bank is going to ensure
safeguards to our students or to other persons who are
going abroad for any other purpose; how the data bank
is going to be helpful to them; and how the Government
proposes to help them. | would also like to know as to
whether the Government has initiated any diplomatic
process with these countries and especially with the
countries where these racial attacks are continuously going

on.
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SHRI VAYALAR RAVI: The main problem is with
Australia. This matter has been taken up at the highest
level. Our Prime Minister has talked to the Prime Minister
of Australia. Thereafter, many measures have been
taken by that Government also. Already two delegations
from Australia came to India and explained to the
Government of India about this problem. Now, another
delegation from. Australia is expected to come to India in
a couple of days.

Madam, after our Prime Minister's dialogue with the
Australian Prime Minister, the Australian Prime Minister
called the Council of Australian Government. It is one of
the topmost bodies. It includes six States and two
Territories.  Their Prime Minister and Chief Ministers
attended the meeting and they took some important
decisions. One of the decisions that they have taken is
to take all steps for the protection of the students, and
also another 11 decisions have been taken by them.
Thereatter, another important decision has been taken by
the Senate. The Senate appointed a Committee to look
into this matter and submit its Report before 16™ November.
The Senate asked this Committee to submit its Report on
the welfare and protection of the students and also on the
quality of education given to the students coming to
Australia. These \are the steps taken by the Australian

Government.

| agree with the hon. Member that there was an attack
on the students. Unfortunately, at the initial stage, their
Police was not effectively acting to book the culprits or
taking the action. Our Government intervened and asked
the Australian Government to take action. Indian media
also has made it an issue. Now, their Police are very
actively taking action against them. A Police Officer of that
Government was one among the members of the

delegation which came here.

Madam, the data bank is necessary to know how many
students go and where; and which are those countries.
That will not only help us but also the students who are

going abroad in respect of their - “ection. The data bank
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work has only just started, and we proposed to complete
this process by 2010.

MADAM SPEAKER: Shri M. Sreenivasulu Reddy — not

present,
Shri K.C. Venugopal.

SHRI K.C. VENUGOPAL :Madam, lakhs of Indian
students are going abroad for higher studies. The hon.
Minister has also stated that lakhs of students are studying
abroad. Already, we have had a bad experience it
Australia, which the hon. Minister has also narrated. So
many Indian students have been attacked by the

Australians.

Therefore, | would like to know from the hon. Minister
whether he has any proposal for the welfare and protection
of the Indian students going abroad for higher studies. Will
he authorize some officer in our embassies in the

respective countries to look after our students?

SHRI VAYALAR RAVI: As it is today, our Indian
Missions have the Labour Consulates, and not the Studerit
Consulates. Now, a large number of Indian students go
to different countries. The list has already been laid on the
Table. So, it is necessary that some officer is designated
only for the students.

As far as the protection of Indian students abroad is
concerned, our Missions abroad have already taken a very
serious view in different countries. We will take this issue
up with all seriousness to see that the interests of our
students abroad are protected. | hope that the MEA would
designate one officer exclusively to look after the interests
of the Indian students.

SHRI VIJAY BAHADUR SINGH : Madam, | would like
to know from the hon. Minister as to what time it would
take to give information to the students about the Class
A universities, Class B universities and Class C universities.
It is because 1 find in Allahabad, half a dozen touts are

roaming about from this university to that university, and
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out of 10, nine students — when they have gone to Australia

- found that the university was not in existence.

Therefore, would the hon. Minister clarify as to how
much time it would take to give the information to the
country as to which are Class A universities, Class B
universities; and the universities where no admission
should take place?

SHRI VAYALAR RAVI: Madam, the process has
already been started. Information about nine countries
has already been put on the website. About the rest, it
is under process. So, we would put information of almost
all the countries on the website, where students are mainly

going.

SHRI VIJAY BAHADUR SINGH : Is there any. list?...
(Interruptions)

SHRI VAYALAR RAVI: If you want | can read it.

SHRI M.B. RAJESH : Madam, in view of the increasing
incidents of racial attacks and harassment of Indian
students in Australia and other parts of the world, 1 would
like to know from the hon. Minister whether the Government
has statied any special mechanism in various Embassies
to ensure assistance and protection to the Indian students

facing discrimination abroad.

SHRI VAYALAR RAVI: Madam, the first step that we
have taken is to make the police to act instantly. Whenever
they get any such complaint, they must act and arrest the
attackers and take action against them. This has already
started. The Govermnment has already extended help to
one student. Similarly, two students belonging to Andhra
Pradesh, who were seriously injured, were given help by
our Embassy there. All the political parties are helping
them. The Government of Andhra Pradesh has also sent
about one million rupees to the Embassy for incurring the
medical expenses on those students.

Madam, there is one problem that there is no
medical insurance for these students. So, we are insisting
for the medical insurance for the students during the
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tenure of their education abroad. Though the expenses
on medical treatment are very high, yet we are insisting
on thé Government of Australia to see that the
students come with a medical insurance. We are insisting
on it (Interruptions) We are taking up with the

Embassies.
MADAM SPEAKER: Hon. Member, please sit down.

SHRI ADHALRAO PATIL SHIVAJI : As per the reply
of the hon. Minister, there are 2,64,000 students studying
abroad out of which, 2,33,500 students are studying only
in Australia, New Zealand, UK and USA. | would like
to know from the hon. Minister whether the Government
is trying to compute any data of how much expenses
the Indian stu;jents are incurring on their education
abroad. What are the actions that have been taken for
their protection? My main question is this. What are the
outgoing expenses from India to these four countries or
abroad? '

SHRI VAYALAR RAVI: It is true, as per our account,
approximately 2,64,000 students are studying abroad. We
have the figures. The exact figure is not there with either
the Finance Minister or with me. But on an average, if
we take 20,000 dollars p'er year per student, the total
amount for all the students would be more than 5.5 billion
dollars. itis on an average. | cannot give the exact figure
because the amount which the students pay varies from
country to country. The highest amount may be in UK and
USA. About Australia, it may not be that much high.
Students also go for various courses. For medicine,
technical courses and other professional courses, higher
payment had been made. For some other courses, the
amount may be very less. So, we cannot come to an exact
figure. But we are trying to codify everything. Our effort
is to see as to how much money goes out; how many
students are there; and what are the fee structures in
different countries. That can only be done by their websites
or by e-governance. After all this information is gathered,
then only | can come to the House to give the exact figure.
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[English]

Time and cost overruns of Major Central
Sector Project

*163. SHRI MADHU GOUD YASKHI :
SHRI G.M. SIDDESHWARA :

Will the Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a)  whether the Ministry has monitored execution of
the major central sector projects;

(b) if so, the details thereof;

(¢) whether the reasons for the cost and time
overruns in respect of such projects have been identified;

(d) if so, the details thereof;, and

(e) the corrective steps taken by the Government
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINIS'i'RYI OF
STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI
SHRIPRAKASH JAISWAL) : (a) Yes, Sir.

(b) As on 30.04.09, 583 major central sector
projects costing Rs. 100 crore and above at an estimated
cost of Rs. 559385 crore were monitored by the Ministry
of Statistics and Programme Implementation. Out of
583 projects 11 are ahead of schedule, 158 projects
are on schedule, 284 projects are running behind schedule
with respect to their original approved date of commission-
ing; and 130 projects do not have any date of

commissioning.
(¢) Yes, Sir.

(d) The cost and time overruns in these projects
are largely attributed to funds constraints, problems faced
in land acquisition and forest/environmental clearance, slow

progress by contractors, adverse law and order situation
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in some regions - of the country, delay in supply of
equipment by domestic/foreign vendors, change in
scope of projects leading to increase in Bill of Quantities
(BOQ), geological surprises, increase in interest on
borrowed capital during construction, exchange rate
variations in projects funded by external sources, high cost
of rehabilitation, general price rise of cement and steel,

" etc.

(e) The corrective steps taken by the Government
to minimize cost and time over-run of such projects inter-

alia include:

(i) adoption of two-stage clearance system and
stricter appraisal of projects before investment
approval;

(i)  taking up of projects for implementation only

after funds have been fully tied up;

(iiy  in-depth review of projects on monthly and
quarterly basis by the Government;

(iv) follow up with the State Governments in respect
of problems relating to land acquisition, reha-
bilitation related issues, forest clearances,
infrastructure facilities, ensuring Iéw and order

at project sites, etc.

(v) setting up of Empowered Committees in
different administrative Ministries for review of
the departmentally executed projects;

(vi)  inter-ministerial ceordination for resolving unre-

solved problems;

(vii) setting up of Standing Committees in the
ministries/Departments to fix responsibility for

time and cost overruns;

(viii) appointment of nodal officers for each project

with continuity of tenure; and

(ix) issue of guidelines on standard bidding docu-

ments for adoption.
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[Translation]
Expenditure on Health Sector

*164. DR. MURLI MANOHAR JOSHI:
SHRI ANANT KUMAR HEGDE:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the total expenditure on health as percentage
of the Gross Domestic Product (GDP) during the last three

years;

(b)  whether the expenditure on health is very low
in the Government sector as compared to the private

sector;

(c) if so, the details thereof and the reasons

therefor;

(d) the average annual amount spent/ being spent
on health sector during the last three years and the current

year;

(e) whether the health sector has largely been

commercialized in the country; and
) if so, the reaction of the Government thereto?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD) : (a) As per Economic Survey
2008-2009 published by the Ministry of Finance, Depart-
ment of Economic Affairs, the total expenditure on Health
as a percentage of GDP during the last four years was

as follows:
2005-06 (Actual) 1.27%
2006-07 (Actual) 1.26%
2007-08 (RE) 1.41%
2008-09 (BE) 1.41%

(b) and (c) Yes. The expenditure in the Government
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sector as compared to the private sector is very low in
India. As per the National Commission on Macroeconomics
and Health 2005, healith spending in India is estimated to
be in the range of 4.5% to 6% of GDP. These estimates
are based on a weak methodological background.
Therefore, an exercise was undertaken to construct
estimates of health spending based on a National Health
Account (NHA) framework. Such an approach enables a
better and more reliable understanding of the size and
structure of health financing in India.

Results from the national Health Account show that
the total health expenditure in India for the year 2001-02
was approximately Rs. 105,734 crore which accounting for
4.63% of the GDP (market prices). Of the total expenditure,
20.3% was public/Government expendi.ture, 77.4% was
private expenditure and remaining 2.3% external support.
At disaggregate level, Central Government contribution to
the total health expenditure was 6.4%, State Government
12.6% and local bodies and Panchayat Raj [nstitutions
1.3%.

The household consumer expenditure data of various
rounds of the National Sample Survey Organization
(NSSO) suggests that households spend about 5%-6% of
their total consumption expenditure on health and nearly
11% of all non-food consumption expenditure. Clearly the
provision of financial resources for the public sector system
of health care has been inadequate in the past. It is for
this reason that the National Rural Health Mission (NRHM)
was launched in April, 2005, by the Hon'ble Prime Minister
for providing quality health services which are accessible,
affordable and accountable. The obiective has been to raise
public expenditure on health as a proportion of GDP to
2%-3%.

(d) As per the Economic Survey 2008-09 the
expenditure on Health Sector for the last four years is as

. follows:

2005-06 (Actual) Rs. 45,428 Crore

2006-07 (Actual) Rs. 52,126 Crore
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2007-08 (RE) Rs. 66,423 Crore

2008-09 (BE) Rs. 75,055 Crore

(e} and (f) As is evident from above, public expenditure
on health in India as inadequate. This has led to the
emergence of a large private sector in Health. This
contributes towards commercialization of the health sector.
It was on account of this that the NRHM has been started
to raise public éxpenditure on primary health care. In the
absence of adequate public expenditure, poor households
have to pay very large sums out of pocket often leading
to their pauperization. NRHM's efforts in strengthening
primary health care are to largely ensure that out of pocket
expenditures come significantly. NRHM is trying to make
provisions for drugs, diagnostics, emergency ambulance
care, doctors, paramedics and nurses in remote regions
to ensure that quality services are available to the poor.
NRHM has also extended support for hospitalized tfeatment
wherever States have demanded such support. The major
thrust of NRHM is to build the public system. it also seeks
partnerships with the non-Governmental sector for public
health goals where there is a possibility of improving
access to qualiiy care for the poor through partnerships.
The fundamental thrust of NRHM is to raise public
expenditure on health to enaple poor households in remote
rural areas to seek quality' health services at their door
steps. It may be pointed out that "Health" is a State subject
in our Constitution and it is the primary responsibility of
State Governments to ensure adequate, affordable and
accessible health care to its citizens. The Central
Government only supplements the efforts of thé State
Governments through funding under Central Schemes.
Given the neglect of the primary health system over the
years, this process will take some time. The early results
of NRHMs giiles the confidence that the approach is on
the right track with provision of services at village level,
sub centre level, PHC level, CHC level and sub district
and district levels. Strengthening of the primary health
care system will greatly reduce the commercialization of
health care in the country and NRHM is committed in doing

SO.
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[English]
Basic Health Care Services

*165. SHRIMATI SUPRIYA SULE : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) the details of the difficulties being faced by
the Government in providing comprehensive affordable
and accessible quality health care services to the
people;

(b) whether health care sector requires massive
investment even to achieve the basic essentials including
provision of beds;

(c) if so, the details thereof;

(d) whether the Government has obtained any

opinion from the experts to address the issue;
(e) if so, the details thereof;

1] whether the Government intends to allow public-

private participation in health care sector; and
(9) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD) : (a) The difficulties being
faced by the Government in providing quality health care

services interalia inciude:

1. Inadequate financial resources.
2. Inadequate ‘availability of human resources.
3. Reaching the underserved areas due to various

reasons including varying geographical and

climatic conditions.

(b) and (c) Yes. The health sector requires massive
investment even to achieve the basic essentials including
provision of beds. The National Commission on Macroeco-
nomics on Health (NCMH) in its report submitted in 2005
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had projected an additional financial resource need of
Rs. 74000 crores consisting of an estimated Rs. 33000
crores for capital investment required for building up the
health infrastructire; Rs. 9000 crores towards premium
subsidy to the poor under a mandatory universal social
health insurance programme covering the entire country
over the next 15 years; and an estimated Rs. 41000 crores
for recurring costs towards salaries, drugs, training,
research etc.

(d) and (e) Yes. In line with the projections and
recommendations of the National Commission on Macro-
economics on Health, the details of which are on the
website at http}//www.who.int/publication/en, the National
Rural Health Mission (NRHM) Framework for Implementa-
tion has been approved by the Union Cabinet in Juiy 20086.
The NRHM Framework provides for an additional
investment of Rs. 30000 crores non-recurring and
Rs. 36000 crores recurring for a period from 2005-06 to
2011-12.

(f) and (g) The NRHM provides for pro poor parinership
with the non Governmental sector for promotion of public
health goals. More than 200 such innovations have been
adopted by States under NRHM through the Public Private
Partnership (PPP) mode, majority of which are targeted at
the poputation living below the poverty line. The details of
the directory of innovations are available on the website

of the Ministry at www.mohfw.nic.in.
[Translation]
Drug Resistant Tuberculosis

"*166. SHRI SUDARSHAN BHAGAT: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased

to state:

(a) whether cases of Extensively Drug Resistant
Tuberculosis (XDR-TB) have been detected in the

country;

{b) if so, the details thereof;
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(¢) whether any study has been conducted in this
regard;

(/d) _if so, the outcome thereof; and

(e) the steps taken/proposed to be taken by the

Government to tackle this disease?

THE MINISTER OF HEALTH AND FAMILY WELFARE
{SHRI GHULAM NABI AZAD) : (a) Yes.

(b) to (d) There are isolated reports of such cases from
tertiary care Institutes. However, the exact magnitude of the
problem is still to be determined as these reports are based
on non-representative samples.

A study conducted by TB Research Centre (TRC),
Chennai (between 2000 and 2005), published in 2007 in
a recognized scientific journal, showed one case of
Extensive Drug Resistant (XDR) TB in 66 Multi-Drug
Resistant (MDR) cases. This translates to 1.5% Extensive
Drug Resistant (XDR) TB cases in Multi-Drug Resistant
(MDR) patients.

Further, to estimate the prevalence of Multi and
Extensive Drug Resistant TB, the Ministry conducted Drug
Resistance surveys in the States of Gujarat and
Maharashtra. Results from surveys indicate that the
prevalence of Multi-Drug Resistant (MDR) TB among new
cases in less than 3%. To obtain a representative estimate
of the Extensive Drug Resistant (XDR) TB in these states,
the isolates of identified multi drug resistant cases from
the drug resistant surveys were tested at Tuberculosis
Research Centre, Chennai. Unpublished results show that
there is no Extensive Drug Resistant (XDR) TB amongst
new cases, and it is less fhan 0.5% amongst re-treatment

cases.

(e) Drug resistant TB [including Extensive Drug
Resistant (XDR)] can be prevented by early detection and
good quality treatment strategy namely Directly Observed
Treatment Short Course (DOTS), and this is successfully
being implemented in the country. Simultaneously, this
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Ministry has initiated Directly Observed Treatment Short
Course (DOTS) Plus services for the diagnosis and
treatment of Multi-Drug Resistant (MDR) TB so that the
emergence of Extensive Drug Resistant (XDR) - TB may

be prevented.
Shortage of Fuel for Atomic Plants

*167. SHRI GANESH SINGH: Will the PRIME
MINISTER be pleased to state:

(a) whether there is shortage of fuel for" atomic

plants in the country;
(b) if so, the reasons therefor;

(c) the quantity of uranium imported from various
countries and expenditure incurred thereon during the last
three years and the current year, country-wise and year-

wise;

(d)  whether the Government has any plan to make
the country self-dependent in the field of atomic fuel;

and

(e) if so, the time by which the country is
likely to become self-dependent in the field of atomic

fuel?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER
OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN) : (a) and (b) The total
installed nuclear power capacity in the country is 4120
MWe. Out of this, 320 MWe capacity (Tarapur Atomic Power
Station units 1 and 2 - 2 x 160 MWe) uses imported low
enriched Uranium, which is available. The rémaining
capacity (3800 MWe) consists of Pressurised Heavy water
Reactors (PHWRs). PHWRs use indigenous natural
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uranium, of which there is mismatch in demand and supply.
The delay experienced in opening new mines and setting
up processing facilities due to local and environmental

factors have led to the current mismatch.

(c) 300 MT of natural uranium from France and
60 MT of natural uranium pellets from Russian Federation
have been received in the year 2009. Nuclear Power
Corporation of India Limited, a Public Sector Undertaking
of the Department of Atomic Energy, is setting up
two nuclear power reactors of 1000 MWe each in co-
operation with Russian Federation at Kudankulam, Tamil
Nadu. The first charge of fuel and one reload for the first
reactor was received in the year 2008. Low enriched
uranium for TAPS - 1 and 2 was also received in the
year 2006. The yearly expenditure on uranium import is

as under :
Year Rs. in Crore
2006-07 638
2007-08 401
2008-09 844
2009-10 (Upto June 2009) 279
(d) Yes, Sir.

(e) Self dependency in nuclear fuel is a long
term objective and is planned through execution of
indigenous three-stage programme. The three stages of
the programme have to be executed sequentially in
view of the fuel cycle linkages between stages. While the
first stage of the programme has reached maturity, the
second stage of Fast Breeder Reactors (FBRs) has
been launched. The third stage of the programme for
thorium utilization needs technology development and
a sizeable capacity of the second stage. Based on the
current status of the programme, large scale deployment
of thorium fuelled reactors are expected to 'be lalinched
around 2040.
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[English]

Spread of Vector Borne and Infectious
Diseases

*168. SHRI ADHALRAO PATIL SHIVAJL
SHRI ANTO ANTONY:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the vector borne and infectious
diseases like malaria, dengue, chikungunya, Japanese
encephalitis (JE), leptospirosis and cholera are spreading

in various parts of the country;

(b) if so, the details thereof and the reasons
therefor including the number of cases reported and the
number of persons died during the last three years and

the current year, State-wise;

(c) whether the Union Government proposes to
enhance the Central assistance to States for prevention

of these diseases;
(d) if so, the details thereof, State-wise;

(e) the details of foreign assistance received
and utilised for treatment of these diseases in the

country;

) whether the Government has launched any
campaign to create awareness among masses about such

diseases;
(9) if so, the details thereof; and

(hy the eéffective steps taken/being taken by the

Government for prevention of these diseases?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD) : (a) to (h) Malaria, Dengue,
Chikungunya and Japanese Encephalitis (JE) are being
reported from various areas of the States and Union
Territories (UTs) in the country, which are endemic for them.



39 Written Answers

The situation of the cases reported by various States/UTs,
is indicated below:

Year Malaria Dengue  Suspected J.E.
Chikungunya
fever cases
2006 1785109 12317 1390322 2871
2007 1502742 5534 59535 4110
2008 1524939 12561 95091 3839
2009 271037 2221 13117 445
(Till April)  (Till June) (Till June) (Till June)

Malaria is transmitted by female Anopheles mos-
quito and is concentrated in certain pockets. lis
transmission depends on various ecological factors. As
per the reported figures from the States, the malaria
cases have shown a declining trend. However, in the
endemic areas, the fluctuation in number of cases is
reported.

Dengue was earlier being reported from urban areas
but now it is spreading to rural areas due to rapid
urbanization of rural areas, water storage practices
and improper solid waste management, and also
because the Vector mosquito - Aedes -which transmits
Dengue, breeds in fresh water stored in tanks, coolers,
earthen pots etc. Chikurigunya re-emerged in 2006 and the
disease is being reported from different parts of the country.
The vector of Chikungunya is same which transmits

Dengue.

Japanese Encephalitis is reported mainly from the
areas where paddy cultivation and pig rearing are being
practiced because the vector mosquito breeds in paddy
fields and the virus of Japanese Encephalitis maintains its
natural cycle in pigs or adreid birds. As per the reports,
Japanese Encephalitis is now being reported from less
number of States than it was being reported in earlier

years.
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Shortage of potable water plays an important role in
the development of cholera. Other contributory factors could
be: neutral or alkaline pH, increased salinity and faecal
contamination of surface water or drinking water sources.

Sometimes, it spreads through contaminated food also.

Leptospirosis is primarily a contagious disease of
animals, occasionally infecting humans. The infection is
acquired through contact with the environment contami-
nated with urine of rodents, carriers or diseased animals.
The condition which favours its transmission is presence
of hosts like rodents, foxes, rabbits, etc. Their excretion is
responsible for contamination of soil and water bodies.
Other factors are: drainage .congestion, water logging and
soil salinity. The outbreaks of Leptospirosis have been
reported from coastal districts of Gujarat, Maharashtra,
Kerala, Tamil Nadu, Andhra Pradesh, Karnataka and
Andamans from time to time.

Incidence of infectious diseases like cholera and
leptospirosis usually rises in the monsoons and
incidence of vector borne diseases rises in the post

monsoon season.

State-wise ‘data on reported cases and deaths for
Malaria, Dengue, Chikungunya, Japanese Encephalitis,
Cholera and Leptospirosis are given in the enclosed

Statements | to VI.

The year-wise allocation of National Vector Borne
Disease Control Programme (NVBDCP) is indicated in the
enclosed Statement-VIl. The Central Government has
enhanced central assistance to state under National Vector
Borne Disease Control Programme for prevention and

control of vector borne diseases as indicated below.

Year Allocation for the States

(Rs. in crores)

1 2

2006-07 348.30
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1 2
2007-08 361.08
2008-09 440.04
2009-10 411.39

Preposed to be
enhanced at

Revised Estimates

The foreign assistance is received only for prevention
and control of Malaria. Currently, there are two externally
assisted projects being implemented for control of malaria
i.e. (i) from Global Fund for AIDS, Tuberculosis and Malaria
(GFATM) and (ii) from World Bank.

(i) Global Fund supported Project is being imple-
mented since 2005. The total fund received for
control of malaria under foreign assistance
through Global fund is USD 47.7 miliion out of
which USD 29.25 million has been utilized for
the control of malaria in the identified Global
fund assisted Intensified Malaria Control Project

areas.

(i)  The World Bank Supported Project for malaria
control and Kala-azar elimination has been
approved and the financing agreement has
been signed. This project is for 250 million
USD and became effective from 6th of March,
2009.

As far as creation of awareness, Under NVBDCP,
focused Information, Education and Communication (IEC)/
Behaviour Change Communication (BCC) campaigns are
carried out at National Level and State level in order to
augment and ensure community sensitization for ownership
of National Vector Borne Disease Control Programme
activities for effective preventive and control of vector borne

diseases.
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National level activities include media campaign
through release of newspaper advertisements in
Regional and National Dailies with messages from
Health and Family Welfare Minister during transmission

season.

Electronic campaign is also carried out by telecasting
spots, scrolls on TV and by broadcasting spots, jingles in
All India Radio and other FM radios. Besides sensitization
programmes are also carried out as part of Kalyani

programme of Prasar Bharati (Doordarshan).

June is observed as Anti Malaria Month and July is
observed as Anti Dengue Month when all the activities are
carried out in campaign mode to promote community
participation for anti malaria and anti dengue activities as

these are the main transmission period.

Creation of awareness for Vector borne and infectious
diseases is an on-going process. The states are sensitizing
the community on prevention and control of vector borne
and other infectious diseases. At State Level following

activities are carried out:

(i) - Advocacy, (ii) Interpersonal communication
(iii) social mobilization .(iv) Inter-sectoral consultation,
(v) Health Mela, (vi) Rally involving school children and
(vii) Communication through media-mix strategies
involving Electronic (TV and Radio spots) and Print

(Newspaper Advertisement) Media.

Prevention is an important component of the muiti-
pronged strategy of the vector borne disease control
programme in the country as could be seen from the

strategy detailed below:
(i) Disease Management

. Early case detection and complete treat-

ment

. Strengthening of referral services
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L Epidemic preparedness and rapid re-
sponse
(ii) Integrated Vector Management

. Indoor Residual spraying in selected high

risk areas
. use of Insecticide treated bed nets
. use of larvivorous fishes

. anti larval measures in urban areas

including bio-larvicides
. minor environmental engineering
(ili) Supportive Interventions
. Behaviour Change Communication

. Public Private Partnership and Inter-

sectoral convergence

] Human Resource Development through

capacity building
. Monitoring and evaluation

The subject matter relating to prevention, control and
treatment is dealt by the State Governments but
Government of India provides technical assistance,
guidance and training and assistance through special
programmes. Some of initiatives of VBD Control
Programme of Government of India are listed in the

enclosed Statement-Vill.
Cholera

All diarrhoeal " diseases including cholera can be
“controlled by following the guidelines for cholera control
which include verification of the diagnosis, notification of
cholera (Cholera being a notifiable disease locally,

nationally and internationally), early case finding, establish-
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ment of treatment centres and rehydration therapy (either
oral or intravenous). Oral Rehydration Salt (ORS) solution
with/without antibiotics is the best treatment for cholera -
which is being provided by all the States and UTs. Oral
Rehydration Therapy (ORT) is an important component of
the strategy for Integrated Management of Neonata! and
Childhood llinesses (IMNCH).

Provision of safe drinking water and general
hygiene is the key to prevehting diarrhoel diseases. The
respective State Governments work towards spreading
awareness and providing safe drinking water to general
population.

Leptospirosis

Incidence of Leptospirosis is confined to a few States
in India. Till recently, there was no national programme or

initiative to prevent and control the disease.

A pilot project has been started as a 'New Initiative'
in the 11th Five Year Plan in four districts of Gujarat
(Valsad, Navsari, Tapi and Surat), two districts -of Kerala
(Kottayam and Allepey) and two districts of Tamil Nadu
(Villupuram and Thiruchirapalli). The project is being carried
out for a period of 2 years (2008-2010). The pilot project
is having budget about Rs.2 crores. The focus of the project
is on strengthening diagnostic services, patient care
management, chemoprophylaxis, development of trained
manpower, and sensitizatién of animal husbandry and

agriculture personnel.

At the national level, National institute of Communi-
cable Diseases (NICD) coordinates laboratory support for
outbreak investigation ‘and etiological diagnosis.'lt also
conducts regular training courses for development of
trained manpower. It has also helped develop guidelines
for prevention and control of vector borne and infectious
diseases for guidance of all concemed. To create
awareness, CD alert for these diseases are being circulated

to all the Health Directorates.
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Statement-|
State-wise Malaria Cases and Deaths in the Country
States/UTs. 2006 2007 2008 2009*
Cases Deaths Cases Deaths Cases Deaths Cases Deaths
1 2 3 4 5 6 7 8 9

Andhra Pradesh 34081 0 27803 2 26165 0 5265 0
Arunachal Pradesh 39182 196 32072 36 28072 6 2055 0
Assam 126178 304 94853 152 83869 86 14238 5
Bihar 2744 1 1595 1 496 1 138 0
Chhattisgarh 190590 3 145949 0 123495 0 24155 0
Goa 5010 7 9755 11 9822 21 1561 0
Guijarat 89835 45 71121 73 50884 36 3827 1
Haryana 47142 0 30895 0 35683 0 1917 0
Himachal Pradesh 114 0 104 0 144 0 13 0
Jammu and Kashmir 164 0 240 1 200 1 42 0
Jharkhand 193888 4 184878 31 212496 25 49545 1
Karnataka 62842 32 49355 18 47162 7 7961 0]
Kerala 2111 7 1927 6 1084 3 343 0
Madhya Pradesh 96160 56 90829 41 105265 0] 9271 0]
Maharashtra 54420 133 67850 182 67321 164 5955 22
Manipur \2709 8 1194 4 708 2 155 0
Meghalaya 29924 167 31827 215 38210 73 12726 20
Mizoram 10668 120 6081 75 7306 91 893 8
Nagaland 3361 75 4877 11 5674 0 1042 0
Orissa 380216 257 371879 221 359619 218 97539 52
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1 2 3 4 5 6 7 8 9
Punjab 1888 0 2017 0 2494 0 128 0
Rajasthan 99529 58 55043 46 57482 54 3127 0
Sikkim 93 0 48 0 38 0 9 0
Tamil Nadu 28219 0] 22389 1 27373 0 4734 0
Tripura 23375 31 18474 51 25451 46 4336 8
Uttarakhand 1108 0 953 0 1059 0 108 0
Uttar Pradesh 91566 0 82538 0 93383 0 6446 0
West Bengal 159646 203 87754 96 104757 101 11544 13
Andaman and Nicobar 2993 1 3973 0 4688 0 1601 0
Islands
Chandigarh 449 0 340 0 347 0 16 0
Dadra and Nagar Haveli 3786 0 3780 o] 3037 0 318 0
Daman and Diu 140 0 99 0 110 0 10 0
Delhi 928 0 182 0 253 0 6 0
Lakshadweep 0 0 0 0 0 0 1 0
Puducherry 50 0 68 0] 72 0 12 0
All India Total 1784109 1708 1602742 1274 1624939 935 271037 130
*Provisional (Upto April)

Statement-li
State-Wise Dengue Cases and Deaths in the Country
Sl.No. State 2006 2007 2008 2009 (Prov)
(til June)
Cases Deaths Cases Deéths Cases Deaths Cases Deaths
1 2 3 4 5 6 7 8 9 10
30

1. Andhra Pradesh 197 17 587 2 313 2
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1 2 3 4 5 6 7 8 9 10
2. Bihar 4 0 0 0 1 0 0 0
3. Chandigarh 182 0 99 0 167 0 0 0
4. Delhi 3366 65 548 1 1312 2 0 0
5. Goa 1 0 36 0 43 0 26 0
6. Gujarat 545 5 570 2 1065 2 464 0
7. Haryana 838 4 365 11 1137 9 5 0
8. Karnataka 109 7 230 0 339 3 329 1
9. Kerala 981 4 603 11 733 3 754 4
10. Maharashtra 736 25 614 21 743 22 242 1
11. Sikkim 0 0 0 0 0 0 0 0
12. Punjab 1166 6 28 0 4349 21 1 0
13. Rajasthan 1805 26 540 10 682 4 48 3
14. Tamil Nadu 477 2 707 2 530 3 195 0
15. Uttar Pradesh 639 14 132 2 51 2 1 0
16. West Bengal 1230 8 95 4 1038 7 119 0
17. Puducherry 0 0 274 0 35 0 7 0
18. Madhya Pradesh 16 0 51 2 3 0 v 0
19. Orissa 1 0 4 0 0 o 0 0
20. Jammu and Kashmir 24 1 0 0 0 0 0 0
21. Manipur 0 0] 51 1 0 0 0 0
22. Uttarakhand 0 0 0 0 20 0 0 0

Total 12317 184 5534 69 12561 80 2221 9
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Statement-lil ’ 2 3 4 5
State-wise Chikungunya fever cases in the Country
Dethi 560 203 14 0
State/UTs 2006 2007 2008 2009(P) ]
Rajasthan 102 2 3 74
1 2 3 4 5
Puducherry 542 0 0 0
Andhra Pradesh 77535 39 5 549 Goa 087 93 52 77
Karnataka 762026 1705 46510 9816
Orissa 6461 4065 4676 0
Maharashtra 270116 1762 853 291
West Bengal 21 19138 17898 127
Tamil Nadu 64802 45 46 971
Lakshadweep 35 5184 0 0
Madhya Pradesh 60132 0 0 0
Uttar Pradesh 4 4 11 0
Guijarat 75419 3223 303 511
Haryana 0 20 35 0
Kerala 70731 24052 24685 701
Andaman and 1549 0 0 0 Total 1390322 59535 95091 1317
Nicobar Islands *Provisional upto June, 2009
Statement-IV
State-wise AES/Japanese Encephalitis Cases and Deaths in the Country
SI.No. States/UTs. 2006 2007 2008 2009(P)
Cases Deaths Cases Deaths Cases Deaths Cases Deaths
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh i1 0 22 0 6 0 10 0
2.  Assam 392 119 424 133 319 99 5 0
3. Bihar 21 3 336 164 203 45 0 0
4. Chandigarh 0] 0 0 0 0 0] 0 0
5. Delhi 0 0 0 0 0 0 0 0
6. Goa 0 0 70 0 39 0 14 3
7. Haryana 12 6 85 48 13 3 0 0
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1 2 3 4 5 6 7 8 9 10
8.  Karnataka 80 3 15 1 '3 0 18 0
9. Kerala 3 3 2 0 2 0 0 0
10. Maharashtra 14 0 2 0 24 0 0 0
11.  Manipur 0] 0 65 0 4 0 4 0
12.  Tamil Nadu 18 1 42 1 144 0 53 0
13. Uttarakhand 0 0 0 0 12 0 0 0
14. Uttar Pradesh** 2320 528 3024 645 3012 537 341 81
15. West Bengal 0 0 16 2 58 0 0 0
16. Nagaland 0 0 7 1 0 0 0 o

Grand Total 2871 663 4110 995 3839 684 445 84
Provisional upto June, 2009
*including 9 cases and 4 deaths from Jharkhand (Palamau and Chatra districts) in year 2008.
**including 55 cases and 15 deaths from Bihar and 1 death each form Nepal in 2009.

Statement-V
State-wise Cases and Deaths Due to Cholera in India from 2006 to 2008
States/UTs. 2006 2007 2008*
Cases Deaths Cases Deaths Cases Deaths
1 2 3 4 5 6 7

Andhra Pradesh 20 (0] 80 0 153 0
Arunachal Pradesh 0 0 NR NR 0 0
Assam 0 0 0 0 NR NR
Bihar NR NR NR NR NR NR
Chhattisgarh 2 0] 10 0 0] 0
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1 2 3 4 5 6 7
Goa NR NR 38 0 0 0
Gujarat 100 2 66 0 50 0
Haryana- 9 0 22 0 27 0]
Himachal Pradesh 1 0 0 0 0 0
Jammu and Kashmir 0] 0 0 0 0 0
Jharkhand 0 0 NR NR NR NR
Karnataka 80 1 117 2 254 1
Kerala A 12 0 5 1 7 0]
Madhya Pradesh 0 0 1 0] 14 0
Maharashtra 284 0 257 0 - 96 0
Manipur 0 0 2 0 NR NR
Meghalaya 0 0 0 0] 0 0
Mizoram 0] 0 0 0] 0 0
Nagaland 0] 0 0 0 0 0
Orissa 0 0 35 0 NR NR
Punjab 24 0 11 0 12 0
Rajasthan 0 0] 1 0 0 0
Sikkim 0 0 0 0 .0 0
Tamil Nadu 213 0 297 0 990 0
Tripura 0 0 0 0 0 0
Uttarakhand o 0 1 0 0 0
Uttar Pradesh 0 - 0, 6 0 0 0
176 0 236 0

West Bengal

133
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1 2 _3 4 5 6 7
Andaman and Nicobar 0 0 0 0 0 0
Islands
Chandigarh 9 0 28 0 15 0'
Dadra and Nagar Haveli 0 0 0 0 0 0
Daman and Diu | 0 0 0 0 o_: o
Delhi 1052 0 1212 0 824 0
Lakshadweep 0 0 0 0 0 0
Puducherry 0 0 0 0 2 0
Total 1939 3 T éé35 3 2680' 1
Notes : 1. *Data for the year 2008 are provisional.
2. N.R. implies 'Not Reported'
Statement-Vi
State wise Leptospirosis Cases and Deaths 2006-2009
SL.No. States 2006 2007 20—08 | 2009 .(till June)
Cases Deaths  Cases Deat.hdsi— Ca;;es Deaths  Cases | Deaths

1. Andamans 130 17 — _— 64 15 23' 4
2. Maharashtra 1189 58 1403 88 1142 60 2 0
3.  Karnataka 373 27 76 6 103 10 — -
4. Tamil Nadu 1894 0 252 0 763 - 0 0.
5. Kerala 1811 106 294 15 918 65 620 37
6. Gujarat 657 124 507 123 539 109 0 0

Total 6054 332 2532 235 35.26 259 645 41
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Statement-VIl

Allocation of Central Assistance to States under National Vector Borne Disease Control Programme
from 2006-07 to 2009-10

(Rs. In lakhs)
S.No. States/UTs 2006-07 . 2007-08 2008-09 2009-10
1 2 3 4 5 6
1. Andhra Pradesh 1910.55 1973.85 2277.79 1818.67
2. Arunachal Pradesh 625.30 878.08 1284.60 1015
3. Assam 3363 3341.9 3755.69 4379.44
4. Bihar 2633.31 2066.5 3447.91 3772.91
5. Chhattisgarh 2181.79 2228.86 2405.16 2681.7
6. Goa 56.86 178.45 107.81 60.15
7. Gujarat 1351.55 1702.84 1324.39 941.17
8. Haryana 195 142.84 221.58 120.29
9. Himachal Pradesh 46.35 17.8 14.80 5.7
10. Jammu and Kashmir 46.91 18.6 34.78 17.95 '
11.  Jharkhand 3352.46 2975.08 3448.43 4450.63
12.  Karnataka 583.56 911.15 841.34 570.05
13. Kerala _ 409.58 297_.92 520.82 332.33
14. Madhya Pradesh 2074.02 2179.13 2011.79 1802.45
15. Maha.rashtra 15623.84 1905.85 1680.83 961.61
16.  Manipur 488.61 B 688.29 595.05 637.5
17. Meghalaya 693.61 709.74 960.01 1129.42
18. Mizoram 549.68 685.75 739.63 888.76

19. Nagaland 748 : 790.02 838.17 868.44
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1 2 3 4 5 6
20. Orissa 4625.94 3741.83 3863.83 4075.96
21.  Punjab 114.87 96.93 212.39 107.35
22. Rajasthan 1184.22 1896.29 1985.50 765.7
23.  Sikkim 33.97 20.61 20.01 14.66
24.  Tamil Nadu 596.71 606.79 923.94 534.14
25.  Tripura 731.07 858.32 1094.07 1403.02
26. Uttar Pradesh 1937.34 2151.5 3183.08 2856.03
27.  Uttarakhand 53.01 210.59 57.47 57.08
28. West Bengal 2138.17 2513.67 5373.06 4176.43
29. Delhi 122.85 156.67 141.96 54.42
30. Puducherry 51.46 40.08 71.49 43.77
31. Andaman and Nicobar Islands  247.39 53.1 '315.78 427.78
32. Chandigarh 57.29 27.95 95.16 50.63
33. Dadra and Nagar Haveli 56.01 16.6 69.16 67.52
34. Daman and Diu 26.91 12.93 27.54 27.01
35. Lakshadweep 18.86 11.52 59.75 24.25

Total 34829.70 36108.00 44003.77 41139.32*

*Expected to be raised in RE 2009-10.

Statement-Vill

Initiatives taken by Government of India in VBD
Control Programme

Malaria

e Strengthening of Human Resource by providing
contractual Multi-Purpose Workers Male, Lab,

Technicians, District Vector Borne Disease Con-
sultants, ‘Malaria Technical Supervisors and
involvement of ASHAs for surveillance and
treatment.

Upscaling use of Rapid Diagnostic Test Kits for
faster diagnosis of Pf cases.

Introduction of effective anti-malarial - ACT for Pf
cases to reduce mortality.
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Upscaling of bednets use and introduction of long
lasting insecticide nets (LLIN) for use in Programme.

“Intensified supervision and monitoring of

" programme implementation especially spraying.
Dengue/Chikungunya

'Govérnment of India has prepared a strét'eQ’ic

‘Action Plan for prevention and control of Dengue

and "Chikungunya in the country and sent to the

' state(s) for implementation.

.Diagnostic faci!iti'es strengthened: through’ 137

sentinel surveillance hospitals and 13 Apex
Referral Laboratories.

Adequate supply of diagnostic kits at the
periphery. '

‘Monitoring of vector population in vulnerable

" areas.

Capacity building for the medical officers for case

management.

Intensive social mobilization campaigns through

Information, Education and Communication (IEC)/

Behaviour Change _Cdmmunication (BCC) activi-

" ties, for community involvement.

Japanese Encephalitis (JE)

,Governmen_t of India -has provided guidelines to
. states on strengthening of surveillance and case

‘management.

“The "d_iégnostic facilities 'st'rengthened at 51
"sentinel and 13 Apex Referral Laboratories which

f have been supplied . diagnostic kits.

'Gov’érnment .of' Indié initiated Japanese Encepha-

fitis' vaceination ‘Programme for children between

"1'and 15 years of age as an integral component

‘of Univ_ersalvlmmuhiz'atioh Programme (UIP) with

dose live attenuated Japanese Encephalitis
vaccine (SA-14-14-2) in campaign mode. The
vaccination is being followed by integration in
routine Universal Immunization Programme (UIP)
covering new cohorts (children 1-2 years of age).
in 2006, 11 districts in 4 states were covered
which was expanded to 28 districts in 10 states
during 2007. in 2008, 22 dlstrlcté in 10 states have
been covered including 9 districts from Uttar
Pradesh.

e During 2009, the Japanese Encephalitis vaccina-
tion campaign has been completed in seven
districts in Uttar Pradesh and 3 districts in Agsam.,
The campaign is continuing in 2 districts each in
West Bengal, Maharashtra and Goa.

e One Vector Borne Disease Surveillance Unit
(VBDSU) and one Japanese Encephalitis sub-
office was established at BRD Medical College,
Gorakhpur, Uttar Pradesh.

e Advisories are regularly sent to all the states and
revie.'s at senior level is regularly one.

e Further, for establisning 50 bedded Acute En-
cephalitis Syndrome (AES)/ Japanese Encephalitis
(JE) treatment facjlity at BRD Medical College,
Gorakhpur, an amount of Rs. 5.88 crores have
been allocated under National Rural Health
Mission (NRHM) during 2009-10.

Cardiac Ailments in Youth

*169. Sk. SAIDUL HAQUE : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a)  whether cases of cardiac ailments, particularly

among youth, are increasing in the country;

(b) if so, the details thereof and the reasons

therefor; and

(c) the corrective measures taken by the Govern-
ment to check its growing menace? '
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THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD) : (a) and (b) As per the study
on 'Assessment of Burden of Non-communicable Disease'
carried out by the Indian Council of Medical Research
(ICMR), the number of ischemic heart disease (IHD) was
estimated to have increased from 18.6 million in 1998 to
22.37 million in 2004.

No separate data of the prevalence of the disease in
younger population is available.

The four major risk factors which are directly or
indirectly associated with the causation of chronic non-
communicable disease including coronary heart diseases
are as follows:-

() Tobacco use; smoking, chewing of tobacco
products;

(iy  Alcohol use;
(iiy  Physical inactivity; and
(iv) Unhealthy diet.

(c) Healthy lifestyle can prevent many of the non-
communicable diseases including heart ailments. Early
detection and treatment also avoids the complications in
heart ailments.

An outlay of Rs.1660.50 crore has been allotted for
the National Programme for Prevention and Control of
Diabetes, Cardiovascular Diseases and Stroke (NPDCS)
during 11th Five Year Plan. On pilot basis, the NPDCS has
been initiated in 10 districts in 10 states.

[Translation]
impact of Climate Change '

+170. SHRI JAI PRAKASH AGARWAL: Will the
Minister of EARTH SCIENCES be pleased to state:

(a) whether abnormal weather conditions such as
tsunami, excessive rains and drought in various parts of
the country are the effects of global warming;

(b) if so, the details thereof alongwith the names
of the regions most affected by the climate changes;

ASADHA 24, 1931 (Saka)
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(¢) whether the Government has conducted any
scientific study on the climatic changes caused by global

warming and its adverse impact on the country;
(d) if so, the outcomie thereof;

(e) the details of discussions held on this issue at
various international forums and the agreement reached

therein; and

® the action plan of the Government to address

the issue of climate change?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER
OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN) : (a) There is no clear cause
and effect established between global warming and

tsunami, excessive rains and drought.

Occurrence of Tsunamis -primarily originate from
undersea earthquakes. Monsooh rainfall varies on different
spatial and temporal scales. Extreme rainfall events that
occur at some isolated places (viz. heavy rainfall over
Mumbai or in Rajasthan) are highly localized and are part
of the natural variability of the Indian monsoon system itself.
Although, some recent studies hint at an increasing
frequency and intensity of extremes in rainfall during the
past 40-50 years, their attribution to global warming is yet
to be established. Moreover, the recent report of the Inter-
Governmental Panel on Climate Change (IPCC-AR4, 2007)
and our country’s own assessment using regional climate

models indicate that the extremes rainfall events are likely

. to be more frequent in the later part of 21st century in

the world including India. As regards other extreme weather
phenomena, there are many other reasons for their
occurrence, which cannot always be related to climate
change. The country has experienced 19 drought years
since 1901. The drought years are given in the statement.
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(b) Does not arise.

(c) and (d) Yes Madam. The observed trends are based
on instrumental records over the past 130 year archived
by the India Meteorological Department (IMD). Details of
the observed and projected changes in the climate were
first reported in India’s initial National Communication
(NATCOM) on Climate Change to the United Nations
Framework Convention on Climate Change (UNFCCC) in
June, 2004. This effort was coordinated by the Ministry of
Environment and Forests (MoEF), who are now working
on the second NATCOM report.

L Although, the monsoon rainfall at all India level
does not show any trend but on regional scale
areas of increasing trend is discerned. It is not
clear if this increasing trend in the heavy rainfall
events is attributable to global warming.

. Mean annual surface air temperatures show a
significant warming of about 0.5 degree C/100
years during the last century and recent data
indicates a substantial acceleration of this
warming after the 1990’s and is cbmparable to
the global warming trend. The year 2006 was
the warmest year on record since 1901,

. No significant long-term trends are reported in
the frequencies of large-scale droughts or floods

in the summer monsoon season.

. The 1otal frequency of cyclonic storms that form
over the Bay of Bengal has remained almost

constant.

L Analysis of past tide gauge records for the
Indian coastline regions gives an estimate of

sea level rise of 1.30 mm/year.

] There is evidence that glaciers in Himalayas are
receding at a rapid pace., however it is unclear
as to how much of this recession is attributable
to climate change, as glacial retreat is also due

to natural long-term glacial-inter-glacial cycles.
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(e) India is engaged in the process of Climate
Change negotiations and participating in the Conference
of Parties (COE) to the UNFCCC meetings. COP-8 was
held in New Dethi. The twelfth Con’erence of Parties to
the UNFCCC and the second Meeting of Parties to the
Kyoto Protocol took place at Nairobi in December 2006.

The ongoing multilateral negotiations leading to COP-
15 to be held in Copenhagen during December, 2009 are
to enhance long-term cooperation on Climate Change
under the Bali Action Plan (BAP).

) The Government has undertaken the following
steps in the area of Climate Change:

o Constituted an Expert Committee on Climate
Change impacts, which is headed by the
Principal Scientific Advisor to the Government
of India.

o Prime Minister’s Council on Climate Change
has been constituted to coordinate national
action for assessment, adaptation and mitigation
of climate change.

° Launched a high-priority Programme to address
the Science issues of Global and Regional
Climate Change with a well equipped state-of-
the-art Center for Climate Change Research
(CCCR) at Indian Institute of Tropical Meteorol-
ogy (ITM), Pune for inter-disciplinary research
and training in the area of science of climate
change.

. Under the National Action Plan on Climate
Change, it is proposed to establish a permanent
institutional mechanism that will play a devel-
opment and coordination role. The National
Action Plan on Climate Change (NAPCC) was
released by the Prime Minister on 30th June
2008.

o The National Action plan outlines eight missions
in specific areas of Solar Energy, Enhanced
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Energy Efficiency, Sustainable Habitat, Water,
Sustaining the Himalayan Eco-system, Green
India, Sustainable Agriculture and Strategic
knowledge for Climate Change. Eight National
missions form the core of the National Action
Plan, representing multi-pronged, long term and
integrated strategies for achieving key goals in
the context of climate change. '

Statement
Drought years in India during 1901-2008
1901
1904
1905
1911
1918
1920
1941
1951
1965
1966
1968
1972
1974
1979
1982
1986
1987
2002
2004

Total number of Drought Years from 1901-2008 is 19.
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[English]
Coal Mines in the Country

*171. SHRI NISHIKANT DUBEY: Will the Minister of
COAL be pleased to state:

(a) the number of underground and open cast coal
mines in the country as on date, ccmpany-wise and State-

wise;

(b) the details of the new coal mines opened
during the last three years and the current year, State-
wise including the State of Jharkhand;

(c)  whether the Government proposes to open new

coal mines to increase coal production in the country;

(d) if so, the details thereof, location-wise and

State-wise; and

(e) the total investment likely to be made for the
purpose and the sources from where funds are likely to

be mobilised in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI
SHRIPRAKASH JAISWAL) : (a) The number of under-
ground and open cast mines in Coal India Limited (CIi,)
and in Singareni Coliieries Company Ltd. (SCCL) as on
1.4.2009. company-wise and State-wise is given at Table-
A of Statement-l.

{b)  The new coal mines opened during the last three
years and the current year in respect of CIL and SCCI,
State-wise is given at Table-B of Statement-I.

(c) to (e) Yes sir. In Coal India Limited (CIL), 134
projects have been identified to be taken up during the
XI Plan period for an ultimate capacity of 308.94 Mty. with
estimated investment of Rs. 26.006.68 crore. Out of these.
65 projects for a capacity of 155.42 Mty at an investment
of Rs.8.593.80 crore have been approved and are under
different stages of implementation. In Singareni Collieries
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Company Limited (SCCL), 22 projects have been
identified to be taken up during the Xi Plan period for
an ultimate capacity of 44.50 Mty. with estimated
investment of about Rs.4.500 crore. Out of these, 7
projects for a capacity of 15.05 Mty at an investment of
Rs.912.20 crore have been approved and are under

JULY 15, 2009
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different stages of implementation. The proposed invest-
ment in case of CIL is almost entirely to be funded through
internal resources and in case of SCCL, it is to be funded
through both internal resources as well as extra budgetary
resources. The details of the State-wise and location-wise
projects are given in the Statement-ll.

Statement-1

Table - A

List of the mines of CIL and SCCL as on 1.4.2009 (Provisional)

Company State Underground Open Mixed Total
(UG) Mines Cast Mines Mines
(GC)
Mines

Eastern Coalfields Ltd. (ECL) West Bengal 73 15 6 94
Jharkhand 9 6 1 16
Bharat Coking Coal Ltd. (BCCL) West Bengal 2 1 0 3
Jharkhand 45 17 17 79

Central Coalfields Ltd. (CCL) Jharkhand 24 36 2 62
Northern Coalfields Ltd. (NCL} Madhya Pradesh 0 5 0 5
Uttar Pradesh 0 5 0 5

Western Coalfields Ltd. (WCL) Madhya Pradesh 22 7 4 33
Maharashtra 21 32 0 53

South Eastern Coalfields Ltd. (SECL) Madhya Pradesh 28 8 0 36
Chhattisgarh 41 13 K 55

Mahanadi Coalfields Ltd. (MCL) Orissa 9 15 0 24
North Eastern Coalfields (NEC) Assam 4 3 0 7
Meghalaya 1 0] 0] 1

Coal India Limited (CiL) Total 279 163 31 473
Singareni Collieries Co. Ltd. (SCCL) Andhra Pradesh 36 14 0 50
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List of the Mines opened during the last three years

and in current year 5. Chhal (SECL)
State Name of the Mines Uttar Pradesh 1. Krishnasila (NCL)
1 2 Maharashtra 1. Ghonsa (WCL)
Madhya Pradesh Block B (NCL) 2. Inder UG to OC (WCL)
Urdhan (WCL) 3. Navinkanada Ph.! (WCL)
Amadand (SECL) Orissa 1. Kulde (MCL)
Khaira (SECL) 2. Bhubeneshwari (MCL)
Haldibari (SECL) Assam 1. Ledo (NEC)
Damini (SECL) Andhra Pradesh 1. BPA OC-ll Extension (SCCL)
Chhattisgarh Vijay West (SECL) 2. KTK 8 Ine. (SCCL)
Amere (SECL) 3. SRP OC-1 (SCCL)
Haldibari (SECL) 4. DORLI OC-l (SCCL)
Ketki (SECL) 5. KTK OC Sector 1 (SCCL)
Statement-ll
X! Plan Projects of CIL
Sl. State Comp. Name of Project/Mine Type Sanction Capacity Est.
No. Date (MTY) Capitat
(Rs: Crs)
1 2 3 4 5 6 7 8
Approved Projects
1. JH ECL Chitra East (2.50) oC Aug-07 1.30 112.69
2. wB ECL Khottadih Aug (1.00) oC Dec-06 0.55 23.00
3. WwB ECL ond Cont.Miner at Jhanjra UG Feb-09 0.51 122.35
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1 2 3 4 5 6 7 8

4. wB ECL Narainkuri uG Feb-09 0.54 149.06
5. WB ECL Belbaid (Dhasal) UG Feb-09 0.36 69.11
6. w8 ECL Mohonpur Expn. OC oC Jan-08 0.60 14.23
7. JH CCL Piparwa Expansion OC oC Jul-07 3.50 21.88
8. JH CCL Ashok Expansion OCP oC Dec-07 3.50 341.66
9. JH CCL Purnadih OC ocC Jul-08 3.00 210.98
10. JH CCL Magadh Expansion OCP oC Aug-08 8.00 236.62
11. JH CCL Tapin OC oC Aug-08 2.50 264.68
12. JH CCL Rohini Expn. OC oC Sep-08 1.20 105.67
13. JH CCL Tarmi RPR ocC May-09 1.00 35.54
14. JH CCL Amlo EPR ocC Mar-09 2.50 56.32
15.  JH L CCL Tetariakhar oC Jan-09 2.00 78.60
16. JH CCL Urimari EPR oC Jan-09 2.00 43.57
17.  JH CCL Churi-Benti Cont. Miner UG Aug-07 0.65 145.44
18. JH CCL Parej East UG (CM) UG May-08 0.51 142.67
19. MP NCL Nigahi Expn. OC (15.00) oC Oct-07 5.00 259.40
20. ,MP NCL Dudhichua Expn. OC (15.00) oC Jul-08 5.00 326.75
21. MS WCL Gokul OC oC Jan-08 1.00 79.83
2. MS wCL Gauri | and Il Extn. (Merger) OC oC Nov-07 1.80 13.00
23. MS WCL Ghugus Deep OC oC Jan-07 1.50 10.15
24. MS WCL Junad Extn. OC oC Nov-07 0.60 38.76
25. MS WCL New Majri UG to OC oc Nov-07 0.80 72.57
26. MS WCL Dhuptala OC (Sasti UG to OC) oC Jun-08 1.70 194.11
27. MS WCL 0] Jun-08 £ 3.00 496.40

Dinesh (Makardhakra Ill) OC
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28. MS WCL Ghonsa Exth. OC (Incl. Parsoda UG) ocC Aug-08 0.60 44.66
29. MS WCL Penganga (Mugoli Extn.) OC oC Oct-08 3.00 339.77
30. MS WCL Chincholi OC oC Oct-08 0.30 24.64
31. MS WCL Telwasa Exp. Seh. oC Oct-08 0.70 5.12
32. MS WCL Dhurwasa Exp. Seh. oC Jun-08 0.90 6.89
33. MS WCL Waghoda UG uG Apr-08 0.39 - 71.73
34. MP WCL Sharda UG UG Apr-08 0.32 50.95
3. MP  WCL  Dhankasa UG UG Jun-08 1.00 152.86
36. MS WCL Bhakra UG UG bct-08 0.27 55.28
37. MP WCL Jamuniya UG UG Feb-09 0.72 127.52
38. MS weL Saoner 1V/Saoner Mine-l -Expn. UG UG Feb-09 0.45 68.17
39. MP WCL Maori Block UG with CM Package uG Dec-08 0.36 67.50
40. MP WCL Harradol (CSA) UG Apr-08 0.14 16.36
41. CG SECL Jampali oC Jan-06 2.00 47.72
42. CG SECL Bijari OC ocC Jun-06 1.50 23.75
43. CG SECL Ambica oC Jun-06 1.00 22.30
44. CG SECL Pelma OC oC Jul-08 10.00 448.32
45, CG SECL Kartali East OC oC Jul-08 2.50 178.44
46. CG SECL Rai West (Baroud Expn.) OC oC Jul-08 3.00 135.58
47. CG SECL Kusmunda Expn. (15 Mty) oC Jun-08 5.00 450.56
48. CG SECL Jagannathpur (Mahan llI and 1V) OC oC Sep-08 3.00 152.43
49. MP SECL Batura OC oC Sep-08 2.00 203.82
50. CG SECL Chureha RO UG UG Jun-08 1.35. 462.35
51. OR ; MCL Bharatpur Expansion IU oC oC Feb-07 9.00 131.39
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52. OR MCL Samleswari Expn Ph-lll 7 oC Apr-07 2.00 87.95
Mty (iner. 2 Mty)
53. OR MCL Bhubaneswari Expn. OC oC Dec-07 10.00 163.42
54. OR MCL Kaniah Expahsion ocC oC Dec-07 6.50 361.59
55. OR  MCL  Balaram Extn. OC oc - Dec-07 8.00 172.08
56. OR MCL | ingraj Expanéion Ph Il OC OC Aug-06 3.00 2.18
57. OR MCL Ananata Extn. (15 Mty-incl. (0]6] Aug-08 3.00 207.28
Subhadra Block)
58. OR MCL Lakhanpur Expansion Ph i ocC Sep-08 5.00 116.51
59. OR MCL Hingula Extn. (15-iner. 7 mty) oC Nov-08 7.00 292.51
60. OR MCL Basundhara (West) Expn. (7.00 Mty) oC Mar-09 4.60 46.52
61. OR MCL HBI (Aug) UG UG Apr-08 0.90 27.86
62. ASM NEC Ledo Mech. OCP ocC Mar-06 0.25 41.37
63. ASM NEC Tikak East Extn oC Mar-06 0.20 25.22
64. ASM NEC Tirap OCP oC Jul-08 0.60 49.71
65. ASM NEC Lekha Pani OCP oC Jul-08 0.25 56.39
66. Subtotal 155.42 8593.80
YET TO BE APPROVED PROJECTS
1. wB ECL Sonepur Bazari Comb. (3 to 8 Mty) oC 5.00 495.09
2. wB ECL Tilaboni UG 2.00 145.40
3. wB ECL Kunostoria Dobrana uG 0.54 144.80
4. wB ECL Rangamati ‘A’ uG 0.36 65.00
5. wWB ECL Rangamati 'B' UG (3‘.36 78.06
JH BCCL Kapuria (2.00) UG 2.00 900.00
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7. JH BCCL North and South Tisra (2.00) ocC 6.00 981.40
8. JH BCCL Block-IV oC 3.25 600.00
9. JH BCCL Block-1ll OCP (incl. SOCP and oc 1.00 800.00

MOCP)
10. JH BCCL Madhuband and Phularitand Re-orgn. UG 1.00 250.00
1. JH BCCL Block Il OCp Aug oC 1.00 250.00
12.  JH CCL Koed/Manatu OC oC 5.00 650.00
13. JH CcCL Pachra Integrated OC oC 3.00 450.00
14. JH CCL Pichri/Pichri Extn. OC oC 3.00 250.00
15.  JH CCL DRD OC oC 2.00 220.00
16. JH CCL Ashwa North South OC oC 2.00 200.00
17.  JH CCL Godo OC oC 2.00 275.47
18. JH CCL . Chano-Rikba OC ocC 2.00 175.00
19. JH CCL Gose-Parsabera Integr. OC oC 2.00 175.00
20. JH CCL Parej West OC oC 1.00 125.00°
21.  JH CCL Kedla EPR OC ocC 2.00 300.00
22. JH CCL Ramgarh II West OC oC 1.00 175.00
23. JH CCL Kaisaidih OC oC 1.00 100.00
24, JH CCL Ashok (West) OC oC 10.00 '226.25
25. MS WCL Chikalgaon and Chinchala Merged OC oC 3.00 800.00
26. MS WCL Murpur Expn. UG (Incl. Bhansuli uG 3.00 300.00
and Surmanjari)

27. MS WCL Dhanwa UG UG 0.50 150.00
28 MS WCL Nand | UG UG 0.70 135.89
29. MS WCL Borda (North of Ghonsa) UG UG 0.96 85.40
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30. Ms WCL New Majri Sec. A Exth. OC oC 1.50 100.00
31. MS WCL Ukni Deep OC oC 2.00 173.43
32. MS WCL Motaghat OC oC 1.00 93.96
33. MS WCL Niljai Deep OC oC 2.50 300.00
34. MS WCL Padmapur Deep OC oC 1.00 120.00
35. MS WCL Pauni 1l OC oC 1.00 120.00
36. MS WCL Kamptee Deep OC oC 1.00 120.00
37. MS WCL Pauni Deep OC OC 0.60 100.00
38. MS WCL Bellora/Naigaon Deep OC oC 1.00 112.93
39. MS WCL Yekona-I Exth oC 0.60 100.00
40. MS WCL Yekona-Il Extn OC 0.60 100.00
41. MS WCL Bhatadi North West OC ocC 1.00 ° 120.00
42. CG SECL Gevra Expn (35 Mty) ocC 10.00 780.11
43. CG  SECL Dipka Expn (25 Mty) oc 5.00 574.95
44. CG SECL Badauli Extension UG UG 0.78 149.76
45, MP SECL Bodri/Bodri North UG ‘UG 0.36 90.00
46. MP SECL Amritdhara UG uG 0.48 67.00
47. MP SECL Bakulmuni uG 0.36 53.93
48. CG SECL Jamdai UG uG 0.36 53.00
49. CG SECL Gumgara UG UG 0.36 53.00
50. CG SECL Pathakpur UG 0.66 109.67
51. GG SECL Amba UG uG 0.24 52.35
52. CG SECL Vijay (East) UG 0.40 53.00
53. CG SECL Porda OC OC, 3.00 150.00
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54. CG SECL Chimtapani OC oC 5.00 125.00
55. CG SECL Rai East OC oc 2.00 100.00
56. CG SECL Durgapur OC oC 4.00 150.00
57. OR MCL Siarmal oC 8.00 350.00
58. OR MCL Siarmal (W) Extn. oC 6.00 250.00
59. OR MCL Balabhadra oC 6.00 175.00
60. OR MCL Kalinga OC Extn. (Konark) oC 2.00 125.00
61. OR MCL Kalinga (West) OC oC 4.00 150.00
62. OR MCL Chhendipada Expn./Baitarani (E) 0] 5.00 75.00
63. OR MCL Madhupur ocC 2.00 50.00
64. MP NCL Jayant Expn. OC (15.00) oc 5.00 1060.03
65. ASM NEC Tipong OCP 0] 0.50 100.00
66. ASM NEC PQ Block OCP ocC 0.15 50.00
67. ASM NEC Tikak Expn. OC OC 0.40 400.00
68. ASM NEC Jagun Block ocC
69. ASM NEC Lachitkhani OCP oC 1.00 1000.00
Sub Total 153.62 17412.88
134 Grand Total CIL 308.94 26006.68
XI Plan Projects of SCCL
Sl. State Comp. Name of Project/Mine Type Date of Capacity Est. .
No. Sancd. (MTY) Capital
(Rs.Crs)
1 2 3 4 5 6 7 8
APPROVED PROJECTS
1. AP SCCL KTK LW UG Dec-08 2.75 453.63
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2'. AP SCCL  Rampur UG Mar-07 1.50 270.00
3. AP SCCL OCP-lIl MMG Extn. oC Jun-07 4.00 44.21
4, "AP SCCL RG OC-ll Extn. oC Oct-07 4.30 43.12
5. AP SCCL Shivalingapuram oC Jan-08 1.50 50.46
6. AP SCCL Vakilpalli BG UG Dec-08 - 049 31.49
7. AP SCCL Kondapuram UG Dec-08 0.51 19.29
8. ~ Subtotal 15.05 912.20
YET TO BE APPRdVED PRdJECTS
1. AP SCCL KTK 9 LW UG 210 525.00
2. AP SCCL KTK 5 LW UG 2.10 525.00
3. AP SCCL Chandrupalli-Mahadevpur ocC 1.00 150.00
4. AP SCCL Koyagudem UG-I uG 0.50 90.00
5. AP SCCL Koyagudem UG- UG 0.50 90.00
6. AP SCCL Kistaram oC 2.00 206.51
7. AP SCCL RG OC-Il Extn. oC 4.00 389.75
8. AP SCCL RKP OC oC 2.50 228.94
9. AP SCCL KK oC 1.75 362.38
10. AP SCCL JVR OC-ll oC 4.00 474.64
11. AP SCCL RG OC-Ili Extn. Ph. 1l oC 2.00 353.54
12. AP SCCL Peddapuram oC 1.50 212.55
13. AP SCCL Manguru OC-lI Extn. Ph.-l| oC 3.00 FR Under
Preparation
14. AP SCCL Peddapur Thick Seam oC 1.50 FR Under

Preparation
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15. AP SCCL  RKP OC-lI 1.00 FR Under
Preparation

16 Subtotal 29.45 3608.31

22 Grand Total SCCL 44.50 4520.51

Flood and Erosion Management by
Brahmaputra Board

*172. SHRI BADRUDDIN AJMAL: Will the Minister of
WATER RESOURCES be pleased to state:

(a) the date of constitution ahd area of jurisdiction
of Brahmaputra Board;

(b) the details of flood and erosion protection
schemes implemented by the Brahmaputra Board during
the last three years and the current year, State-wise;

(c) the funds allocated and spent on each of the
project;

(d)  whether Government is contemplating any long
term flood and erosion management system in Assam and
other North-Eastern States; and

(e) if so, the details thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF WATER RESOURCES (SHRI PAWAN
KUMAR BANSAL) : (a) The Brahmaputra Board, was
constituted on 3rd September 1980 under an Act of
Parliament called "The Brahmaputra Board Act, 1980 (46
of 1980)". The jurisdiction of the Board covers the States
of Arunachal Pradesh, Assam, Manipur, Meghalaya,
Mizoram, Nagaland, Tripura, Sikkim and part of West
Bengal falling under Brahmaputra Basin.

(b) The Flood and Erosion protection schemes
implemented by Brahmaputra Board during the last three

years and current year state wise are given below:

1.

Assam

Protection of Majuli Island from Flood
and “Erosion of river Brahmaputra, Phase-l.
(Revised cost Rs.56.07 crore as per 2008
estimate). The work was started in February
2005 and scheduled to be completed by
December 2009. 93% of works have been
completed. The details of works are shown
under Statement-I.

Emergent works for protection of Majuli Isiand
based on the recommendations of the Standing
Committee of Experts in January 2003 (Esti-
mated cost Rs.4.99 crore). The works were
completed in September 2008. The details of
works are shown under Statement-l. -

Protection of Majuli Island from Flood and
Erosion, Phase-ll and Phase-lll (Scheme
cleared by TAC for Rs.115.03 crore). The details.
of works are shown under Statement-|. Tenders
for most of the works have. been floated. The
works are scheduled to be cbmplefed by March °
2012.

Avulsion of river Brahmaputra ‘at Dholla
Hatighuli Phase-HI in Tinsukia District at an
estimated cost of Rs.8.47 crore was taken up
during March 2007 and completed by March
2008. However, a few screens which were -
damaged in 2008 monsoon are scheduled to
be rectified by December 2009. The details of
works are shown under Statement-I.
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5. Avulsion of river Brahmaputra at Dholla
Hatighuli Phase-IV. The scheme has been
cleared by Technical Advisory Committee (TAC)
for the works to be under taken for an amount
of Rs. 23 crores as approved in the EFC. The
works have been initiated during the current
year. The details of works are shown under
Statement-|.

6. Anti-erosion works of Nagrijuli, Rangia town
and Mukamua/Borbhag area from flood and
erosion of Puthimari river costing Rs.4.89 crore

have been completed by February 2009.
Nagaland

1. Protection of Kushiabil and Durgajan Village
from river Dhansiri at Dimapur-Phase-Il.
The works costing Rs. 1.80 crores were
started in February 2007 and completed in
2007-08.

{c) The details of the funds allocated and spent
on each of the project are given at Statement-ll.

(d) and (e) Long term strategy for the flood control
of Brahmaputra river basin has been brought out in the
Master Plans of main stem of Brahmaputra prepared by
Brahmaputra Board and approved by Government of India.
These long term strategies are:

(i) Construction of Multipurpose storage dam
projects.

(i)  Watershed management.
(iiiy  River training works.

Master Plans prepared by the Brahmaputra Board
have identified the potential sites for the construction of
Multi-purpose Storage Dams on Brahmaputra and its

tributaries.

Water being a State subject, the flood control, anti-

erosion and flood proofing works are planned, imple-
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mented and funded by the State Governments as per their
own priorities and the Central Government provide
technical and financial assistance.

In November 2007 Government of India has approved
the Flood Management Programme (FMP) under Central
Plan to provide financial assistance as Grant to the states
for implementation of flood control, anti-erosion, Drainage

Development, flood proofing works and restoration of

. damaged flood management works under state sector. In

respect of the States of North - Eastern Region, the
assistance is provided in the form of 90 (Central share):
10 (State share).

Statement-|

(A) THE DETAILS OF WORKS FOR PROTECTION OF
MAJULI ISLAND PHASE-I

. Permeable screens (made of RCC Porcupines)

. Repair and maintenance of road cum embank-
ment (90.7 Km) -

. Bank revetment, repair of nose of land spurs.
. Laying of physical model.

Emergent Works based on recommendation of Standing
Committee of Experts to review the works and suggested
suitable measures in January 2008 and completed in
September 2008

° Permeable screens (made of RCC Porcupines)
at upstream and downstream of Shalmara
reach.

. 7.5Km of RCC porcupine screen at Dakhinpat
reach.

. Screens at Jengrai and Borpomukh were

repaired and strengthened.
Phase-ll and Il

] Permeable RCC porcupine spurs and screens
at specified locations.
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Construction of 10 land spurs of various ] Construction of 3 rows of RCC porcupine
lengths based on the recommendations of the screen for length of 150m at upstream and
model studies. construction of 4 rows of R.C.C. porcupine

screen of length 1200m at downstream of tie
Construction of one number raised platform. bund along left bank of river Debang at
Construction of 500 meter of bank revetment. Bahbari.
Construction of sluice. . Improvement of extension in the downstream
of existing pilot channel.
Maintenance of the works executed previously.
Phase-IV:
(B) DETAILS OF WORKS OF AVULSION OF
BRAHMAPUTRA AT DHOLLA-HATIGHULI . Construction of 3650m long coffer dam cum
embankment with 0.90m thick sand filled geo-
Phase-lii: bag aprons.
Construction of 7 rows RCC porcupine across . Construction of Pilot channel-4600m long.
the river Lohit from Dhollaghat to out fall of
Pilot channel for a length of 5500m. . Bank stabilization of left bank of river Lohit
(at 4 locations).
Construction of 3 rows RCC porcupine screens
along the left bank of Pilot channel for a length . RCC Porcupine screens and spurs at 8 (eight)
of 4000m. locations.
Construction of 7 rows RCC porcupine screen Works in connection with Dibang River:
along the left bank of Lohit and Dhollaghat for
a length of 2000m. . Extension and strengthening of existing Tie
bund at the river Dibang.
RCC porcupine screen along the left bank of
river Lohit of off take of spill channel of Sisini e  Construction of RCC porcupine works on left
of length 600m. bank of river Dibang.
Statement-ll
(Figure in Rs. Crore)
Sl.  Name of the 2006-07 2007-08 2008-09 2009-10
No. Scheme (upto May 2009)
Allocation Expenditure Allocation Expenditure Allocation Expenditure Allocation Expenditure
1 2 3 4 5 6 7 8 9 10
Assam
1. Protection of Majuli 11.50 11.49 7.00 7.44 25.51 17.84 10.50 0.12

Island Phase-l
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Durgajan Village-Phase-Ii

1 2 3 4 5 6 7 8 9 10

2. Protection of Majuli Island —_ — - — 4-91 3.65 — —
Emergent work

3. Protection of Majuli Island — — — — —_ — 15.38 —
Phase-il and ll|

4. Avulsion of Brahmaputra at  1.00 1.14 5.00 5.09 2.85 1.91 0.30 —
Dholla-Hatighuli Phase-Iii

5. Avulsion of Brahmaputra — — — — — — 3.7 0.04
at Dholla-Hatighuli Phase-1V

6. Protection of Nagrijuli Rangia — - 0.50 0.48 3.73 2.98 1.07 ’0.'02

' Town and Mukalmuwa/
Barbhag area
Nagaland

1. Protection of Kushiabil and 0.70 0.68 0.90 0.84 0.23 0.08 —_ —_

Sharing of Evidence on Mumbai
Terror Attack

*173. SHRI ASADUDDIN OWAISI:
SHRI HANSRAJ G. AHIR:

Will the Minister of EXTERNAL AFFAIRS be pieased
to state:

(a)
evidence to Pakistan on the latter's involvement in Mumbai
terror attack;

(b) . if so, the details thereof and the reaction of the
Pakistan Government thereto;’ ' '

(c) the details of hardships being faced by the

people after the said attack; and =

(d)  the measures taken by the Government in this
regard? '

. whether the Government has provided sufficient

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR) : (a)
and (b) On 05 January 2009 Government of Pakistan was
given material linking the Mumbai attack on 26-29
November 2008 to elements in Pakistan. Subsequently,
clarifications and additional information were handed over
on 13 March and 20 May 2009. Pakistan has confirmed
that elements in Pakistan were involved in the terrorist
attack in Mumbai, that the Lashkar-e-Tayeba had carried
it out and informed about the arrest of 5 Pakistani
nationals said to be responsible. We, however, expect
Pakistan to act on the information provided by us to
uncover the entire _conspiracy, and to bring all the »

‘pérp’etrators and conspirators of the heinous terrorist

crime to justice.

(c) and (d) As a consequence of the attack, 164

‘people were killed and 308 wounded. Government is

commiitted to taking all necessary steps to safeguard the
security of its citizens and territory.
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infrastructure Projects in Rural/
Backward Areas

*174. SHRI TATHAGATA SATPATHY:
SHRI BHAUSAHEB RAJARAM WAKCHAURE:

Will the PRIME MINISTER be pleased to state:

(@) whether the Government has formulated any
plan to focus on development of infrastructure projects and
connectivity particularly in rural and backward areas of

the country;

if so, the details thereof;

(b)

whether the Government has cleared several

(©

infrastructure projects in the recent past in this behalf;

if so, the details thereof; and

(d)

ASADHA 24,
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the action taken by the Government in this

(e)

regard?

THE MINISTER OF STATE IN THE MINISTHY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS  (SHRI V.
NARAYANASAMY) : (a) to (e) Yes, sir, to focus on the
development of the infrastructure projects in rural/
backward areas, the Government is implementing the
Bharat Nirman and Backward Region Grant Fund (BRGF).
The Bharat Nirman programme covers six rural infrastruc-
ture componehts namely irrigation, drinking water, rural
roads, rural housing, rural "electrification and rural
telephone conri'ectivity. BRGF has been designed to
address the issues relating to reductioh in regional
imbalance more holistically than the standard Government
programmes. The details of these programmes are given

in the enclosed Statement.

Statement

Bharat Nirman Programme

The physical targets to be achieved during

the Bharat Nirman period 2005-2009 and achievements

made under the various components are as under.

Physical achievement

Component Targets fixed under Assistance provided
Bharat Nirman under the scheme reported upto March 2009
1 2 3 4
/Irrigation To create 10 million Accelerated 6.518 million hectare.
hectare of additional Irrigation Benefit
irrigation potential. Programme (AIBP)
Roads To provide all weather Pradhan Mantri 31927 habitations

road to every habitation
over a 1000 population
and above (500 in hilly)
and tribal areas):
remaining 66,802 habitations
to be covered. (Revised to
59564 as per ground
verification)

Gram Sadak covered.

Yojana (PMGSY)
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1 2
Electricity To provide electricity to
remaining 1,25,000 villages
and to 23 million households.
Housing To construct 60 lakh

Drinking Water .

Telecommunication
connectivity

houses

To provide drinking
water to 55,067
uncovered habitations
by 2009. All habitations
with failed sources and
water quality problems
will be covered.

To connect remaining
66,822 villages with
tetephone by 2007.

Rajeev Gandhi
Grameen Vidyutikaran
Yojana (RGGVY)

Indira Awas
Yojana (IAY)

Accelerated Rural
Water Supply
Programme
(ARWSP)

Universal Service
Obiligation Fund
(USO Fund)

62520 villages and
62.53 lakh BPL
household electrified.

71.76 lakh houses
constructed

52040 uncovered
habitations provided
drinking water. Also
346081 slipped back
habitations (against a
target of 331604
habitations) and
259628 quality
affected habitations
(against a target of
2,16,968 habitations)
covered.

57181 villages
connected with
Telephone.

An amount of Rs. 1, 09,226.13 cr was released for
the various components of Bharat Nirman Programme
during the period 2005-2009. For the current year 2009-
10 Rs. 45,500 cr has been allocated in the Budget for
this programme.

Backward Region Grant Fund (BRGF)

BRGF replaced the Rashtriya Sam Vikas Yojana
(RSVY), launched in the beginning of the Tenth Plan. The
BRGF has two components, namely, Districts Component
covering 250 districts including 147 districts covered by
the erstwhile RSVY, and Special Plans for Bihar and the
KBK districts of Orissa. The District component aims to
help converge and add value to other programmes like
Bharat Nirman and National Rural Employment Guarantee
Act (NREGA) which are explicitly designed to meet rural

infrastructural needs, which need supplementation to
address critical gaps. The Special Plan for Bihar has been
formulated to bring about improvement in sectors like
power, road connectivity, irrigation, forestry and watershed
development. The undivided districts of Koraput, Bolangir
and Kalahandi cover 47,646 sgq. km. area and tribal
communities dominate this region.

Propagation of Indian Culture

*175. SHRI NRIPENDRA NATH ROY:
SHRI PRASANTA KUMAR MAJUMDAR:

Wwill the PRIME MINISTER be pleased to state:

(a) the steps taken by the Government to
propagate india’s cultural heritage and value system
particularty amongst youth;
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(b)  whether the Government proposes to set up
centres for the purpose in the country including West

Bengal; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY) : (a) Propagation of India's cultural
heritage and value systems is an integral part of the
mandate of the Ministry of Culture, and a number of
institutions have been set up and schemes formulated for
this purpose. Archeological Survey of India and Museums
situated across the country are the warehouses of our
ancient cultural heritage. The Academies take up the
promotion of cultural diversity in the areas of literature,
performing arts and visual arts. Institutions of Buddhist
and Tibetan Studies under the Ministry as well as special
Libraries like Rampur Raza Library and Khuda Baksh
Oriental Public Library preserve the knowledge and
literature of a wide spectrum of our heritage. The seven
Zonal Cultural Centres works for the promotion of diverse
folk cultures. All these organizations undertake a variety
of activities to create heritage awareness amongst general
public including younger sections of the society, and to
propagate India's rich cultural heritage and value systems
through greater participation, financial assistance and
general engagement. In addition, a number of schemes
are operated by the Ministry directly to provide financial
and other support for the conduct of wide ranging activities

in the field by various agencies and individuals.

While the activities of this Ministry address all
sections of the society belonging to various age groups,
there are some specific programmes/activities that take
into account the specific requirements/needs of youths
and children. The details of all such programmes being
undertaken by the Ministry and its organizations are
contained in the Annual Reports of the Ministry, which

have been laid on the table of both houses of Parliament.
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(b) and (c) The task of propagating India's cultural
heritage is performed through a network of 41 organiza-
tions undef the Ministry of Culture, spread across the
Country, each of which is established for a distinct and
definitive purpose. There is on specific proposal to set
up additional centres/organizations especially for propa-
gating India's cultural Heritage and value system, at this
stage.

Monitoring of Waste Management

*176. SHRI BAIJAYANT PANDA:
SHRI N. CHELUVARAYA SWAMY:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a)  whether industrial waste/e-waste is increasing
in various parts of the country including the metropolitan
cities;

(b) if so, the details thereof and the reasons
therefor;

()  whether there is any effective mechanism for
proper disposal management and handling of waste being
generated in the metropolitan cities;

(d) if so, the details thereof;

(e) whether Government has formulated any
system to monitor the waste/e-waste management;

(f) if so, the details thereof and if not, the reasons

therefor; and

(g) the action plan drawn to address the

issue?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) and (b) As per information of Central Pollution Control
Board (COCB), there are 36,165 of hazardous waste
generating industries in the country, generating about 6.2
MT hazardous waste every year, of which Landfillable
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waste is 2.7 MT, Incinerable 0.41 MT and Recyclable
Hazardous Waste 3.08 MT.

(c) and (d) The Ministry of Environment and Forests
has notified the Hazardous Wastes (Management,
Handling and Transboundary Movement) Rules, 2008, for
proper managemeht and handling of hazardous wastes.
The industries generating hazardous wastes are required
to be regulated as per these Rules. The State
Governments have the responsibility for identifying sites
for setting-up of Treatment, Storage and Disposal Facility
(TSDFs) for disposal of waste in an environmentally sound

manner.

(e) and (f) As per Hazardous Waste Rules, 2008, the
industrial uhits generating hazardous waste are required
to seek authorization from respective State Pollution
Control Boards and Pollution Control Committees. The
units undertaking recycling/reprooessing of hazardous
wastes listed in Schedule 1V are required to be registered
with Central Pollution Controi Board. This includes
electronic waste. CPCB prescribes standards for environ-

mentally sound management of waste.

(g) The Ministry and the CPCB are organizing
training programmes for creation of awareness about the
provisions laid down in the HW Rules. Guidelines have
been published on various aspects of the hazardous waste
management for ensuring compliance of the aforesaid
Rules. The respective SPCBs/PCCs are monitoring the
units generating hazardous wastes. This Ministry provides
financial assistance on a cost sharing basis for setting-
up of TSDFs. The functiohing of TSDFs is monitored by
the concerned State Pollution Control Boards.

Pollution in Rivers

*177. SHRI VILAS MUTTEMWAR:
SHRI KISHANBHAI V. PATEL:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(@) whether pollution in various rivers of the
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country including Ganga, Yamuna, Damodar, Swarnrekha,
Karkai and Ghaggar has increased over the years;

(b)y if so, the details thereof and the reasons

therefor;

(c) the details of the difficulties being faced by the
Government while depolluting these rivers;

(d) whether any time-frame and priorities have
been fixed by the Government to make these rivers
pollution free;

(e) if so, the details thereof and if not, the reasons
therefor; and

\] the remedial steps taken/proposed to be taken
by the Government to check release of effluents from

industries and discharge of sewage into these rivers?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH) :
(a) to (f) According to ‘water quality monitoring undertaken
by the Central Pollution Control Board (CPCB), 139 polluted
stretches in different rivers of the country including Ganga,
Yamuna, Damodar, Subarnarekha and Ghaggar have been
identified. A statement indicating the polluted stretches of

these five rivers is enclosed.

The pollution load on major rivers has increased over
the years due to industrialization and urbanisation.
Abstraction of water for irrigation, drinking, industrial use,

power and other purposes compound the challenge.

River conservation is an ongoing and collective effort
of the Central and the State Governments. Pollution
abatement works are implemented under the centrally
sponsored National River Conservation Plan (NRCP) to
improve the water quality in ‘rivers. The NRCP covers
identified polluted stretches of 37 rivers, including Ganga,
Yaniuha, Damodar and Subarnarekha, spread over 20
States in the country. Sewage treatment capacity of 3926
million litres per day (hld) has been created. River
conservation activities are also being implemented under
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other central schemes, such as Jawaharlal Nehru National
Urban Renewal Mission, Urban Infrastructure Development
Scheme for Small and Medium Towns, as well as under

state schemes.

Implementation of river conservation plans is con-
strained by factors such as land acquisition, inadequate
provisions for operation and maintenance of assets created,
irregular power supply, under utilisation of sewage

treatment plants, non-point sources of poliution etc.

The Central Government, by a Notification dated
20.2.2009, has set up the 'National Ganga River Basin
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Authority' (NGRBA) to ensure effective abatement of
poliution and conservation of the river Gahga by adopting
a holistic approach with the river basin as the unit of
planning. The functions of the Authority include all
measures necessary for planning and execution of
programmes for abatement of pollution in the Ganga. in

Keeping with sustainable development needs.

Pollution from industries on the banks of rivers is
monitored by CPCB and State Pollution Control Boards.
Action is taken against defaulting industries under relevant
provisions of Water (Prevention and Control of Pollution)
Act, 1974 and Environment (Protection) Act, 1986.

Durgapur to Haldia

Statement
Sl River Polluted Stretch Critical Parameters State
Bio-chemical
Oxygen Demand
(mgfl)
1 2 3 4 5
1. Ganga Garhmukteshwar to Trighat 6.2-33 Uttar Pradesh
(Ghazipur)
Howrah to Uluberia 6.4-14.8 West Bengal
2. Yamuna Wazirabad to Okhla 8-144 Delhi
Kalanaur, Yamunanagar to 7-8 Haryana
Sonipat
Okhla to Kosi Kalan 7-144 Haryana
Along Paonta Sahib and 6.5-15 ’ Himachal Pradesh
Down Stream
Kosi Kalan to Juhika Pilkhani 7.0-43 Uttar Pradesh
to Confluence with Yamuna
' 3. Damodar Down Stream of Dhanbad >6 Jharkhand
6.4-32 West Bengal
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1 2 3 4 5
4.  Subarnrekha Along Jamshedpur 8-12 Jharkhand
5. Ghaggar Interstate border with Punjab 7-81 Haryana
to Ottu wier at Sirsa
Mubarkpur to Sardulgarh 6.2-180 Punjab

(Entire length in Punjab)

Review of CGHS

*178. SHRI EKNATH MAHADEO GAIKWAD:
SHRI PRADEEP MAJHI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@)  whether the Central Government Health Scheme
(CGHS) has been reviewed in the recent past;

(b) if so, the details thereof;

(c)  whether the Government proposes to introduce
a new Health Insurance Scheme for the beneficiaries of
CGHS;

(d) if so, the details thereof;

(e) whether the Government has invited proposals
from the insurance companies in this regard;

(f) if so, the details thereof; and

(g) the time by which the new policy is likely to
be implemented by the Government?

THE MINISTER OF HEALTH AND FAMILY WELFARE
{SHRI GHULAM NABI AZAD) : (a) and (b) The performance
of the CGHS is regularly reviewed by the Government. The
Committee of Secretaries has also been regularly reviewing
the functioning of the CGHS since December, 2008, and
has been giving directions to the Ministry of Health  and
Family Welfare for making it beneficiary friendly. Some of
the recent initiatives are listed below:

M

@)

®

)

Extension of CGHS: CGHS today covers 24
cities, apart from Delhi. Dehradun, Ranchi,
Bhubaneshwar and Jammu are the cities
where CGHS was extended during the last four

years.

Computerisation: To keep pace with the
modern times, a massive computerisation work
has been taken up under CGHS in collaboration
with the National Informatics Centre.
Computerisation of the CGHS will result in
lesser waiting period for beneficiaries at the
dispensaries; on-line placement of indents on
local chemists; availability of patient profiles;
availability of medicines/drugs usage pattern,
which will enable the CGHS to prepare a
realistic list of formulary drugs; reduction in use
of paper; removal of jurisdictional restriction (as
regards the dispensary) for the beneficiaries,
etc.

Introduction of Plastic Cards: As part of the
computerisation process, it has been decided to
issue plastic cards individually to each benefi-
ciary of the CGHS. This will enable beneficia-
ries to avail CGHS facility in any city should
they happen to in that city either on official work
or on leave. Inter-city treatment wiil be possible
after all cities are computerised and networked.

Accreditation of labs with National Accredi-
taton Board for Testing and Calibration
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Laboratories (NABL): With a view to providing
better quality treatment to CGHS beneficiaries,
it was decided that only those private hospitals
and diagnostic centres would be empanelled
under the CGHS, as have been cleared by the
Quality Council of India after it carried out
inspection of the facilities available at these
hospitals and diagnostic centres. It has also
been decided that all the laboratories on the
panel of CGHS have to get certificate issued
by the NABL under the Quality Council of India.

Medical Audit of Hospital Bills: is an
important exercise to assess the quality of
services offered and expenditure incurred. In
order to be sure that the bills raised by private
empanelled hospitals are genuine and that the
beneficiaries were required to undergo only
that treatment as was required and that the
hospital has not forced the beneficiary to
undergo unnecessary tests/treatment at the
hospital. The job of medical audit of Hospital
bills has been outsourced to TPAs.

Holding of Claims Adalats: Complaints were
received in the CGHS and in the Ministry that
old cases of reimbursement of medical ex-
penses incurred by pensioners were pending
for settlement for long time. It was decided that

. claims adalats be held in each Zonal office of

CGHS, Delhi, under the chairmanship of the
Additional Directors of the respective zones.
Claims adalats were help annually, in each
zone (East, Central, South and North Zones)
in Delhi, during 2007 and 2008 and over 95%
of the claims were settled in those adalats.

Local Advisory Committees: Local Advisory
Committee meetings are held in each CGHS
dispensary on second Saturday of the month,
which is attended by Area Weltare Officer
appointed by the Chief Welfare Officer,

Department of Personnel and Training, repre-
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sentatives from pensioners' association, local
chemist to resolve problems at dispensary

level.

Decentralisation and delegation of powers:
Ministries/Departments have been d;aIegated
powers to handle all cases of reimbursement
claims if no relaxation of rules was involved.
Earlier they had powers to handle requests
upto Rupees two "lakhs and beyond that
amount, the cases were referred to CGHS.

Insulin: Orders have been issued to permit
issue of Analogue (Insulin Vial/Cartridge) to
CGHS beneficiaries and the extra cost would
be borne by the CGHS. The beneficiaries would
have to purchase the pen for utilization the

analogue insulin.

Outsourcing of cleaning process of dispen-
saries: As there were shortage of Class IV
Staff in a large number of dispensaries in Delhi,
it was decided to relocate Class IV staff from
a few deficient dispensaries to other deficient
dispensaries. To overcome the vacuum so
created in some dispensaries, it was decided
to outsource cleaning work for mechanised
cleaning. The agency has been handling
this work for the last five months, and the
work done by them has been appreciated by
all.

Rate contract for purchase of drugs: It has
been decided to run a pilot project under which
dispensaries in Delhi will be permitted to place
indents directly on the manufac!urers on rate
contract basis. If the proposal proves to be a
success, then it may be extended to cover the
entire CGHS. The benefit of this arrangement
is that dispensaries/CGHS do not have to carry
huge inventory of medicines and indents can
be placed on a monthly basis depending on
the need.
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(c) to (g) The Sixth Central Pay Commission
recommended the introduction of health insurance scheme
for Central Government employees and pensioners. It had
recommended that for existing employees and pensioners,
the scheme should be available on the voluntary basis,
subject to their paying prescribed contribution. It has also
recommended that the health insurance scheme should
be compuisory for new Government employees who would
be joining service after the introduction of the scheme.
Similarly, it had recommended that new retirees, after the
introduction of the insurance would be covered under the

scheme.

An expression of interest has been floated by the
Ministry of Health and Family Welfare inviting suggestions
from insurance companies providing health insurance and
health consultants on the structure, feasibility and viability

of such a scheme.
Impact of Environmental Policy

*179. SHRI GURUDAS DASGUPTA: Will the
Minister of ENVIRONMENT AND FORESTS be pleased

to state:

(a) whether the existing Environment Policy and
the Environmental Impact Assessment Notification 2006
are not conducive for protection of environment and
ecology -in the country; and

(b) if so, the details thereof and the response of

the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH) :
(a) The“National Environment Policy, 2006 recognises
that environmental protection is an integral part of the
development process and is intended to mainstream
environmental concerns in all developmental activities.
The dominant theme of this policy is that while
conservation of environmental resources is necessary to
secure livelihoods and well being of all, the most
secure basis for conservation is to ensure that
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people dependent on particular resources obtain better
livelihoods from the fact of conservation, than from
degradation of resources. The policy seeks to stimulate
partnership of different stakeholders in harnessing their
respective resources and strength for environmental
management.

The Environment Impact Assessment Notification,
2006 requires developmental projects/activities/processes,
listed therein to obtain prior environmental clearance
under the provisions thereof so as to ensure that
environmental concerns associated with these projects are
duly integrated and addressed during different stages of
projects cycle.

Ministry of Environment and Forests does not feel
that the existing Environmental Policy and the Environ-
ment Impact Assessment Notification, 2006 are not
conducive for protection of environment and ecology in
the country.

(b) Does not arise in view of the reply to para (a)
above.

[Translation]
Expansion of Forest Cover

*180. SHRI ARJUN MUNDA:
SHRI B. MAHTAB:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) the area in hectares and percentage which is
under forest cover in the country, State-wise;

(b) the national average of forest cover in hectares

and percentage;

(c)  whether the Government proposes to launch a
new initiative to expand forest cover in the country;

(d) if so, the details thereof;

(e) the scheme-wise details of the funds provided
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by the Union Government for conservation, development
and promotion of forests to the States including Jharkhand
during the last three years and the current year, State-
wise and year-wise; and

(f) the achievement made as a result thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) The information is given at Statement-I.

(b)  As per State of Forest Report, 2005 published
by Forest Survey of India, the forest cover in the country
is 67.7 million hectares which is 20.60% of the geographical
area of the country.

(c) and (d) The Ministry of Environment and Forests
has mooted a new scheme, namely Gram/Panchayat Van
Yojana to expand forest cover on non-forest lands involving
Panchayati Raj Institutions. Under the National Action Plan
on Climate Change announced by the Government, a
National Mission for a “Green India” has been mooted. In
addition, Additional Central Assistance for ‘Accelerated
Programme’ of Restoration and Regeneration of Forest
Cover, new state plan scheme has been introduced in the
Union Budget of 2009-10 with an allocation of Rs. 500
crore.

(e) and (f) The Ministry of Environment and Forests
is implementing following major schemes for conservation,

development and promotion of forests.
(i) National Afforestation Programme.

(i) Integrated Forest Protection Scheme (now
renamed as Intensification of Forest Manage-

ment).
(iii) I'ntegrated Development of Wildlife Habitats.
(iv)  Project Tiger.
(v) Project Elephant.

Details of the funds provided in these schemes, State-
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wise and year-wise, by Union'Government during the last
three years and current year are given at Statement-il (i)
to Il (v). With the help of these schemes, it has been
possible to gradually improve the forest and tree cover in
the country; improved protection and management regime
of the forests including the Wildlife areas and to build up
a momentum towards involvement of local communities
through Joint Forest Management activities in the
management of forests and wildlife resources in the
country.

Statement-]

Forest Cover in States/Union Territories in India
(As per State of Forest Report, 2005, published
by Forest Survey of India)

States/UTs Forest Forest Cover
Cover (As Percentage
(Area in of Geographical
hectares) Aréa of the State/
Union Territories)
1 ' 2 3
Andhra Pradesh 4437200 16.13
Arunachal Pradesh 6777700 80.93
Assam 2764500 35.24 |
Bihar 557900 5.92
‘ Chhattisgarh 5586300 41.32
Delhi 17600 11.87
Goa 216400 58.45
Gujarat 1471500 7.51
Haryana 158700 3.59
Himachal Pradesh 1436900 25.81
Jammu and Kashmir 2127300 9.57
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1 2 3 1 2 3
Jharkhand 2259100 28.34 Tamil Nadu 2304400 17.72
Karnataka 3525100 18.38 Tripura 815500 77.77
Kerala 1559500 40.13 Uttar Pradesh 1412700 5.86
Madhya Pradesh 7601300 24.66 Uttarakhand 2444200 45.7
Maharashtra 4747600 15.43 West Bengal 1241300 13.99
Manipur 1708600 76.53 Andaman and Nicobar 662900 80.36

Islands
Meghalaya 1698800 75.74

Chandigarh 1500 13.16
‘Mizoram 1868400 88.63

Dadra and Nagar 22100 45.01
Nagaland 1371900 82.75 Haveli
Orissa 4837400 31.07 Daman and Diu 800 7.14
Punjab 155800 3.09 Lakshadweep 2500 78.13
Rajasthan 1585000 463 Puducherry 4200 8.75
Sikkim 326200 45.97 Total 67708800 20.60

Statement-ll (i)

Funds provided, State-wise and Year-wise, under different schemes of Union Government for
conservation, development and promotion of forests.

Scheme: National Afforestation Programme

Year-wise details of funds released during 2006-07 to 2009-?0

IR State Amount Released (Rs. in Crore))
No.
2006- 2007- 2008- 2009-10
07 08 09 (as on 8-7-09)
1 2 3 4 5 6

1. Andhra Pradesh 11.06 9.97 11.54 0.85
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1 2 3 4 5 6
2. Chhattisgarh 13.05 42.71 25.66 2.00
3. Gujarat 17.52 30.93 25.75 0.93
4. Haryana 9.20 12.93 20.14 9.52
5. Himachal Pradesh 11.56 7.43 6.72 0.00
6. Jammu and Kashmir 5.83 8.13 8.47 1.82
7. Karnataka 23.54 31.02 15.46 1.51
8. Madhya Pradesh 15.83 13.84 22.55 7.86
9. Maharashtra 15.93 29.92 . 21.87 0.00
10. Orissa 14.07 19.01 21.63 0.00
1. Punjab 3.36 5.88 3.30 0.00
12 Rajasthan 5.62 2.50 7.32 0.00
13. Tamil Nadu 17.22 9.46 8.86 0.00
14. Uttar Pradesh 11.88 36.77 30.80 16.25
15 Uttarakhand 11.52 12.39 9.24 3.10
16. Goa 0.00 0.00 0.00 ‘ 0.00
17. Jharkhand 19.03 24.56 26.32 2.00
18. Bihar 4.94 6.92 6.48 0.00
19. Kerala 12.75 8.81 9.45 0.00
20. West Bengal 7.00 7.23 9.06 0.00
21. Arunachal Pradesh 2.93 4.85 3.25 0.00
22. Assam 13.60 8.58 9.78 0.00
23. Manipur 7.78 12.37 9.51 0.00
24, Nagaland 7.22 7.75 6.64 1.50
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1 2 3 4 5 6
25. Sikkim 7.41 11.28 6.63 1.10
26. Tripura 4.37 5.02 0.89 0.94
27. Mizoram 13.09 16.75 13.61 2.78
28. Meghalaya 5.44 5.94 4.69 0.00

Total 292.75 392.75 345.62 52.16
Statement-ll (ii)
Funds provided, State-wise and Year-wise, under different schemes of Union Government for
conservation, development and promotion of forests.
Scheme: Integrated Forest Protection Scheme/intensification of Forest Management
Year-wise details of funds released during 2006-07 to 2008-09 (in lakhs)**

Sl States/UTs 2006-07 2007-08 2008-09
No.

1 2 3 4 5

1. Andhra Pradesh Nil 179.772 270.00
2. Bihar 132.53 83.736 93.614
3. Chhattisgarh 371.40 613.012 463.695
4. Goa Nil*(29.01) 18.563 27.366
5. Gujarat 400.00 568.825 461.66
6. Haryana 167.50 96.04 111.85
7. Himachal Pradesh Nil 124.066 260.96
8. Jammu and Kashmir Nil Nil —
9. Jharkhand 112.263 221.875 276.622
10. Karnataka 122.88 159.60 264.90
11. Kerala 167.597 283.72 467.00
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1 2 3 4 5

12. Madhya Pradesh 325.00 665.02 ) 565.50
13. Maharashtra Nil*(103.46) 232.84 232.00
14. Orissa 76.38 180.61 -234.00
15. Punjab Nil*(100.00) Nil*(100.00) 134.28
16. Rajasthan 100.07 99.692 150.408
17. Tamil Nadu 168.40 431.5775 389.68
18. Uttar Pradesh 135.04 235.73 255.48
19. Uttarakhand 508.58 283.41 305.26
20. West Bengal 218.10 187.425 337.65
21. Assam 190.26 496.00 400.00
22. Arunachal Pradesh 191.68 308.42 282.84
23. Manipur 395.18 143.55 206.843
24. Meghalaya 150.00 86.00 189.00
25. Mizoram 229.71 414.37 410.373
26. Nagaland 337.72 365.4264 222.479
27. Sikkim 141.70 120.6648 273.79
28. Tripura 162.915 98.593 156.00
29. Dadra and Nagar Haveli 3.8552 Nil —
30. Daman and Diu Nil Nil 18.1464

Total 4798.7602 6698.5047 7461.3964

*Indicates that funds were sanctioned but actual release was Nil as the earlier unspent funds were adjusted, against

current year's release. These amounts are given in brackets.

**No releases have been made so far in the year 2009-10 except Rs. 300 lakhs to the State of Uttarakhand.
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Funds provided, State-wise and Year-wise, under different schemes of Union Government for

conservation, development and promotion of forests.

Scheme: Integrated Development of Wildlife Habitats

Year-wise details of funds released during 2006-07 to 2009-10 (Rs. in lakhs)

Sl State/UTs 2006-07 2007-08 2008-09 2009-10
No. (Upto 10.7.2009)
1 2 3 4 5 6

1. Andaman and Nicobar 57.75 82.86 73.48 49.60

Islands

2. Andhra Pradesh 143.238 168.06 92.378 —
3. Arunachal Pradesh 78.602 125.05 193.31 —
4. Assam 161.79 81.78 161.095 —

5. Bihar . 10.50 4.00 37.558 —
6. Chhattisgarh 377.863 379.20 323.235 —
7. Dadra and Nagar Haveli 14.50 11.78 15.62 —
8. Goa 5.00 31.59 41.94 —

9. Guijarat | 328.675 332.08 318.52 141.04
10. Haryana 60.45 70.03 86.02 —_
11. Himachal Pradesh 261.56 233.32 241.983 129.99
12. Jammu and Kashmir 173.68 221.54 470.87 ©163.184
13. Jharkhand 98.54 98.13 99.753 —
14. Karnataka 490.582 630.64 625.1501 371.26
15. Kerala 362.115 493.57 864.96 275.16
_ 16. Madhya Pradesh 759.46 800.92 613.34 —
17. Maharashtra 223.855 331.33 390.22 -
18. Manipur 96.986 105.89 100.095 —

124
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1 2 3 4 5 6
19. Meghalaya 38.20 64.88 58.007 —
20. Mizoram 136.066 169.46 289.09 —
21. Nagaland 16.38 19.11 28.415 —
22. Orissa 340.855 357.08 576.88 —_
23. Punjab 3.00 0.00 40.29 —
24. Rajasthan 207.665 347.24 414.58 334.25
25. Sikkim 140.376 159.22 187.73 -
26. Tamil Nadu 205.24 274.64 727.91 399.00
27. Tripura 31.60 36.00 00 —
28. Uttar Pradesh 290.38 332.36 307.173 —
29. Uttarakhand 100.12 76.67 216.09 —
30. West Bengal 357.225 356.22 345.78 —
31. Delhi — 0.00 00 —
32. Daman and Diu — 4.721 6.12 —

Total 5572.252 6399.36 7947.5921 1863.484

Statement-ii (iv)
Funds provided, State-wise and Year-wise, under different schemes of Union Government for
conservation, development and promotion of forests.
Scheme: Project Tiger
Year-wise details of funds released during 2006-07 to 2009-10 (Rs. in lakhs)

Sl.No. States 2006-07 2007-08 2008-09 2009-10

1 2 3 4 5 6

1.  Andhra Pradesh 35.0000 73.9175 56.9830 —

2. Arunachal Pradesh 237.3730 110.2542 246.1710 167.357**
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1 2 3 4 5 6

3. Assam 87.4310 95.6140 1092.3790 —

4. Bihar 37.1450 98.3205 49.6730 —

5.  Chhattisgarh 10.0000 35.2250 169.8700 —

6. Jharkhand 155.9670 45.1600 115.3770 —

7.  Karnataka 267.8170 1159.71489 689.8390 —

8. Kerala 109.0000 153.2449 267.0900 —

9. Madhya Pradesh 759.2360 2975.9411 6998.5420 1544.054**

10. Maharashtra 229.5100 295.7191 411.1250 _

11.  Mizoram 115.1600 82.9000 241.4500 —

12. Orissa 150.2500 43.2800 625.9900 —

13. Rajasthan 100.8760 410.6800 2708.9500 1713.838**

14. Tamil Nadu 85.1650 45.0000 690.8060 —

15. Uttarakhand 160.2950 202.0050 462.8500 —

16. Uttar Pradesh 75.0000 134.8900 417.5130 113.30**

17. West Bengal 177.3000 308.6741 228.3940 —
Total 2,792.5250 6,270.5403 3538.549**

15,473.002

**Revalidation of unspent balance.

Statement-ll (v)

' Funds provided, State-wise and Year-wise, under different schemes of Union Government for
conservation, development and promotion of forests.

Scheme: Project Elephant

Year-wise details of funds released during 2006-07 to 2009-10 (Rs. in lakhs)

SI.No. States 2005-06 2006-07 2007-08 2008-09 2009-10
1 2 3 4 5 6 7
1. Andhra Pradesh 60.00 64.774 45.00 5.00

60.00
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1 2 3 4 5 6 7
2. Arunachal Pradesh 71.50 61.00 54.50 65.00 _ —
3. Assam 40.00 75.00 144.00 175.19 —

4.  Chhattisgarh — 80.00 -83.77 60.43 —
5. Haryana —_ 50.00 —_ _— —_
6. Jharkhand 75.00 74.446 132.17 80.00 —

7. Karnataka 168.00 167.82 212.65 249.00 —

8. Kerala 170.00 169.40 147.70 356.80 —

9.  Maharashtra — 25.00 56.86 77.76 —
10. Meghalaya 30.00 61.55 68.39 50.00 —
11.  Mizoram — — 1.33 — —
12. | Nagaland 48.00 52.45 26.60 17.45 —
13. Orissa 114.00 153.94 148.50 180.60> —
14, Tamil Nadu 112.00 153.41 124.978 269.163 170.00
15. Tripura — — 12.00 28.96 —
16. Uttar Pradesh — 6.20 55.33 58.24 —
17. Uttarakhand 137.70 1563.12 126.46 209.45 —
18. West Bengal 181.00 160.89 185.725 176.096 —

Total 1207.20 1509.00 1640.963 2099.139 175.00
[English] computerise all branches of Kendriya Bhandar to check
stock holding etc.;
Computerisation of Kendriya Bhandar
(b) if so, the details thereof;
1460. SHRI PURNMASI RAM: Will the PRIME

MINISTER be pleased to state:

(a)  whether

the Government has decided to

{c) whether a large number of consumers and

grocery items are being supplied to directly the branch

stores as per the laid down purchase policy;
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(d) if so, the details thereof; and
(e) if not, the reasons therefore?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER
" OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN) : (a) and (b) Computerisation
of branches of the Kendriya Bhandar has been taken up
in a Netaji Nagar and Pandara Road, New Delhi have been
computerized so far. However, for networking of branches/
retail stores with godowns/head office, proposals have
been invited by the Kendriya Bhandar.

{c) to (e) Consumer and grocery items are being
supplied from the Kendriya Bhandar central godowns
ag well &s directly to the retail stores by approved
suppliers of Kendriya Bhaﬁdar. The direct supply of
consumer and grocery items direct to branch stores is
made as Kendriya Bhandar is not having sufficient godown
space and infrastructure for supply of all items through
godowns.

infant Mo&ality Rate

1461. SHRI NAVEEN JINDAL: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state:

(@)  whether the infant mortality rate has gone down
in the country during the last three years;

(b) if so, the details thereof, State-wise;

(c)  whether the infant mortality rate in rural areas
is at par with the rate in urban areas;

(d) if not, the reasons therefor; and

(e) the steps taken/being taken by the Government

in this regard?
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THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD) : (a) and (b) The Infant
Mortality Rate (IMR) for the country has reduced from 58
per 1,000 live births in year 2004 to 55 per 1,000 live
births in the year 2007. The IMR for rural and urban State
wise is given at Statement.

{c) and (d) The IMR for the rural is 61 per 1,000 live
births and for urban is 37 per 1,000 live births. The
reasons for the rural areas not being at per with urban
areas are multiple including socioeconomic and demo-
graphic disparities.

(e) The National Rural Health Mission (NRHM)
launched in 2005, seeks to provide accessible, affordable
and quality health care to the rural population, specially
the vulnerable sections. The Mission seeks to establish
functional health facilities in the public domain through
revitalization of the existing infrastructure and fresh
construction or renovation wherever required. The Mission
also seeks to improve service delivery by putting in place
enabling systems at all levels. This involves simultaneous
corrections in manpower planning as well as infrastructure
strengthening.

The Reproductive and Child Health programme -
(RCH) 1I (2005-10) under the NRHM comprehensively
integrates interventions that improve child health and
addresses factors contributing to morality amongst
children.

The Components of child health programme
which help reduce child morbidity and mortality are as
follows:

i. Essential newborn care.
i Immunization.
iii. Infant and young child feeding.

iv. Vitamin A supplementation and lron and Folic
Acid supplementation.

V. Early detection and appropriate management of
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Acute Respiratory Infections, Diarrhoea and 1 2 3 4
other infections.

14. Ori 7 73 52
vi. Integrated Management of Neonatal and rssa !
Child hood Ilinesses (IMNCI) and Pre-Service 15. Punjab 43 47 35
IMNCI.
16. Rajasthan 65 72 40
vii.  Facility Based New Born Care.
17. Tamil Nadu 35 38 31
Statement
18. Uttar Pradesh 69 72 51
Infant mortality rate, 2007
19. West Bengal 37 39 29
India/States/ Infant mortality rate
Union Territories Smaller states
Total Rural Urban
1. Arunachal Pradesh 37 11 15
1 2 3 4
2. Goa 13 11 13
India 55 61 37
3. Himachal Pradesh 47 49 25
Bigger States
. 4. Manipur 12 13 9
1. Andhra Pradesh 54 60 37
5. Meghalaya 56 57 46
2. Assam 66 68 41
6. Mizoram 23 27 16
3. Bihar 58 59 44
7. Nagaland 21 18 29
4. Chhattisgarh 59 61 49
8. Sikkim 34 36 20
5. Delhi 36 41 35
9. Tripura 39 40 32
6. Gujarat 52 60 36
10. Uttarakhand 48 52 25
7. Haryana 55 60 44
Union Territories
8. Jammu and Kashmir 51 53 38
1. Andaman and Nicobar 34 38 23
9. Jharkhand 48 51 31
Islands
10. Karnataka 47 52 35
2. Chandigarh 27 25 28
11. Kerala 13 14 10
3. Dadra and Nagar 34 38 18
12. Madhya Pradesh 72 77 50 Haveli
Daman and Diu 27 29 23

13. Maharashtra 34 41 24 4,
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1 2 3 4
5. Lakshadweep 24 25 23
6. Puducherry 25 31 22

Note: Infant mortality rates for smaller States and
Union Territories are based on three-years period
2005-07.

Published and issued by Office of the Registrar General,
India, Ministry of Home Affairs, Govt. of India, October
2008.

Treatment of CGHS Beneficiaries in
Private Hospitals

1462. SHRI PURNMASI RAM: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state:

(@) whether CGHS beneficiaries are allowed to
take treatment in private hospitals which are not
recognised by the Government and prefer reimbursement
of claims for undertaking such treatment;

(b) if so, the number of claims that are pending
for settlement alongwith the reasons therefor;

(¢)  whether there is any proposal to simplify the
procedure in regard to reimbursement; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD) : (a) CGHS beneficiaries can
take treatment in non-empanelled hospitals only in case
of emergency. In such cases the reimbursement is made
to the beneficiary as per the package rate fixed for that
city for the treatment undertaken. if the treatment taken
in a non-empanelled hospital was not in an emergency
condition but was a planned treatment then reimburse-

ment is not permissible.

{b) Details about the number of individual medical
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re-imbursement claims pending in different CGHS cities
are given below:

S.No. City No. of pending claims
1. Delhi 29
2. Bangalore 160
3. Chandigarh 16
4. Chennai 263
5. Dehradun 15
6. Hyderabad 37
7. Jabalpur 13
8. Kanpur 05
9. Kolkata 600
10. Mumbai 157
11. Nagpur ‘ 08
12. Patna 10
13. Thiruvananthapuram 188

The major reason for pendency of claims is non-
availability of funds.

(c) and (d) orders have been issued during
February, 2009 by the Ministry of Health and Family
Welfare to:

(i) Do away the need for verification and counter-
signature of the treating doctor before submis-
sion of reimbursement claims.

(i) Permit CGHS beneficiaries to claim reimburse-
ment from two sources, first from the insturance
companies on which the beneficiary miav have
subscribed for medi-claim policy and then from
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the CGHS, subject to the condition that the total
reimbursement from the two sources does not
exceed the actual expenditure incurred on the

treatment.
Millennium Development Goals

1463. SHRI L. RAJAGOPAL: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether as per the Report ‘The Countdown
to 2015: Maternal, Newborn and Child Survival’, India
has to ‘strive hard to achieve Millennium Development

Goals;
(b) if so, the details thereof;

(c) whether the percentage of infants under
six months breastfed by mothers in the country is very

low;
(d) if so, the details thereof; and

(e) the action taken by the Government to
encourage breast-feeding?

THE MINISTER OF HEALTH AND FAMILY WEI.LFARE
(SHRI GHULAM NABI AZAD) : (a) and (b) As per the report
"The Countdown to 2015: Maternal, Newborn and Child
Survival (2008), India is among the 68 priority countries
which have to accelerate the pace of decline of their
maternal and infant mortality to be able to achieve the
Millennium Development Goals (MDG). According to the
report India has an Infant Mortality Rate (IMR) of 57 per
thousand live births (2006), a Neonatal Mortality Rate of
43 per thousand live births (2000) and a Maternal Mortality
Ratio (MMR) of 450 (2005) while as per the latest available
SRS (Sample Registration System) data from the office
of the RGI, India has an Infant Mortality Rate of 55 per
thousand live births (2007), a Neonatal Mortality Rate of
36 per thou.sand live births (2007) and a Maternal Mortality
ratio of 254 per 100,000 live births (2004-06). As per the
MDG goals, India is committed to achieving an IMR of
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30 per thousand live births and a MMR of 100 per 100,000
live births. The Government is currently working holistically
through the Reproductive and Child Health programme
and the National Rural Health Mission to achieve these

goals.

(c) and (d) As per District Level Health Survey 3
(DLHS-IIl) conducted in the year 2007-08, which is the
latest available survey, the percentage of children under
6 months of age exclusively breastfed is 46.4 (rural 47.8%,
urban 42.5%). Early initiation of breastfeeding has
improved from 27.8% (DLHS-Il, 2002-07) to 40.2% (DLHS-
itl 2007-08).

(e) The Government promotes breastfeeding
through interpersonal communication by health care
workers and awareness generation done through the mass
media. Training of heaithcare personnel on Infant and
Young Child Feeding is undertaken as part of the maternal
and child health trainings. Promotion of breastfeeding is
also implemented as part of Integrated Management of
Neonatal and Childhood llinesses (IMNCI) programme.
The opportunity provided by the marked increase in the
number of institutional deliveries through the Janani
Surakshi Yojana (JSY) is utilized to counsel mothers on
important aspects of caring for herself and her newborn,
including counseling on breastfeeding. Special action to
promote breastfeeding is undertaken through the
breastfeeding week which is celebrated from 1-7th of
August every year.

Production of New Vaccines

1464. SHRI RAJAIAH SIRICILLA:
SHRI RAYAPAT| SAMBASIVA RAO:

Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(a)  whether the Government is giving priority to the
production of new vaccines to curb growing number of

diseases in the country;

(b) if so, the details thereof; and
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(c) the awareness being created among the
backward and SC/ST dominated areas in the countrys
including Andhra Pradesh about these vaccines?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD) : (a) and (b) The disease
burden of the vaccine preventable diseases is reviewed
by the National Technical advisory group on immunization
(NTAGI). Based upon the burden of disease, the NTAGI
gives recommendation on the introduction of new vaccines
in the country. Once a decision to introduce new vaccine
in Universal Immunization Programme (UIP) is made, the
vaccine manufacturers are made aware about the need
for the vaccine production.

(c) Whenever a new vaccine is introduced by
Government of India, awareness is created by .State
Governments in all the areas including SC/ST dominated
areas in the country including Andhra Pradesh.

Funds for Sardar Sarovar Project

1465. SHRI VIKRAMBHAI ARJANBHAI MADAM:
Will the Minister of WATER RESOURCES be pleased to
state:

(@) whether the State Government of Guijarat has
requested the Union Government for grant of additional
funds for Sardar Sarovar Project to ensure completion of

the project expeditiously;
{b) if so, the details thereof; and

(c) the action taken by the Union Government
alongwith the time by which the final decision is likely to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHR! VINCENT H. PALA) : (a) to
(c) The Central Government provides funds for expeditious
completion of ongoing projects under Accelerated Irriga-
tion Benefits Programme (AIBP) on year to year basis
on the basis of proposals received from the State
Governments on year to year basis in accordance with
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guidelines of the AIBP in force from time to time. For the
year 2009-10, no proposal has been received for central
assistance under AIBP from State Government of Gujarat.
The State Government of Gujarat is also to get revised
cost estimate of the project cleared from central appraising
agencies before any further central assistance is provided
to the project.

Killing of Rhinos

1466. SHRI MAHENDRA KUMAR ROY: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether a large number of Rhinos have been
killed by poachers during the last three years at Orang
National Park in Assam;

(b) if so, the details thereof; and

(c) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH) :
(a) and (b) As per the information received from the State
Government, twelve Rhinos have been poached in Orang
National Park during the last three years.

(c) Important steps taken by the Government for
conservation of Wildlife including Rhinos in the country

are as follows:

1. Threatened species of wildlife, including Rhinos
are placed in the Schedules of the Wildlife
(Protection), Act, 1972 thereby according them
the highest degree of protection.

2. The Wildlife (Protection) Act, 1972 has been
amended from time to time and made more
stringent against wildlife related offences.

3. A network of Protected Areas has been
established to conserve wildlife and their

habitats including rare animals.
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4. Wildlife Crime Control Bureau has been
set up to check illegal trade in wildlife and its

products.

5. The State/UT Governments have been re-
quested to strengthen the field formations and
intensify patrolling in and around wildlife rich

areas.

6. Financial and technical assistance is extended
to the State/UT Governments under various
Centrailly Sponsored Schemes, viz, 'Integrated
Development of Wildlife Habitats', 'Project Tiger'
and 'Project Elephant' for providing better

protection and conservation of wildlife.

7. Under the Centrally Sponsored Scheme-
integrated Development of Wildlife Habitats', a
new component has been added for initiating
‘Recovery Programme for critically endangered
species and their habitats" during the 11th Five

Year Plan period.

8. The State Government has constituted District
level Wildlife Coordination Committees for
effective coordination and control of poaching.
Further additional armed personnels have been

engaged in all the National Parks.

ASADHA 24, 1931 (Saka)
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Protection of Worid Heritage Monuments

1467. SHRI E.G. SUGAVANAM: Will the PRIME
MINISTER be pleased to state:

(a) the names of World Heritage Monuments
located in the country, State-wise;

{b) the number of World Heritage Monuments
provided with CISF cover/Government protection;

(c) whether the Government has any proposal to
provide CISF cover to alil the heritage monuments in the
country;

(d) if so, the details thereof; and

(e) the time by which the said proposal is likely
to be implemented?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY) : (a) The list is at the Statement.

(b)  CISF has been deployed at Taj Mahal, Agra and
at Red Fort, Delhi.

{¢) No, Sir.

(d) and (e) Do not arise.

Statement

State-wise list of World Heritage Sites in India

CULTURAL SITES (under protection of ASI)

SI.No. Name of site Year of inscription State

1 2 3 4

1. Ajanta caves 1983 Maharashtra
2. Ellora caves 1983 Maharashtra
3. Elephanta caves 1987 Maharashira
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1 2 3 4

4. Agra Fort 1983 Uttar Pradesh

5. Taj Mahal 1983 Uttar Pradesh

6. Group of monuments, Fatehpur Sikri 1986 Uttar Pradesh

7. Sun Temple, Konarak 1984 Orissa

8. Group of monuments at Mahabalipuram 1984 Tamil Nadu

9. Great Living Chola temples at Thanjavur, 1987 and 2004 Tamil Nadu
Gangaikondacholapuram and Darasuram

10. Churches and Convents of Goa 1986 Goa

11.  Group of temples, Khajuraho 1986 Madhya Pradesh

12. Buddhist monuments at Sanchi 1989 Madhya Pradesh

13.  Prehistoric Rock shelters of Bhimbetka 2003 Madhya Pradesh

14. Group of monuments at Hampi 1986 Karnataka

15. Group of temples, Pattadakal 1987 Karnataka

16. Humayun's Tomb, Delhi 1993 Delhi

17.  Qutub Minar complex, Delhi 1993 Delhi

18. Red Fort complex, Delhi 2007 Delhi

19. Champaner-Pavagadh Archaeological Park 2004 Gujarat
(Under protection of Ministry of Railways)

20. Mountain Railway of India 1999, 2005, 2006 West Bengal, Tamil Nadu
(Darjeeling, Nilgiri, Kalka-Shimla) and Himachal Pradesh

21. Chhatrapati Shivaji Terminus 2004 Maharashtra
(formerly Victoria Terminus)
NATURAL SITES (Under protection of Bodhgaya Temple Management Committee)

22. Mahabodhi Temple, Bodhgaya 2002 Bihar
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(Under protection of Ministry of Environment and Forests)

1. Kaziranga National Park
2. Manas Wild Life Sanctuary
3. Keoladeo National Park

4. Sunderban National Park

5. Nanda Devi and Valley of Flowers
National Parks

1985 Assam
1985 Assam
1985 Rajasthan
1987 West Bengal
1988, 2005 Uttarakhand

[Translation]
Protection of Temples and Monuments

1468. SHR! YASHBANT LAGURI: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government has taken any steps
to protect temples and monuments in Orissa and Andhra
Pradesh;

(b) if so, the details thereof and the steps taken
to provide amenities therein; and

(c) the amount of funds spent in this regard
during the last three years and the current year, year-

wise?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY) : (a) and (b) Yes, Sir. The number of
centrally protected monuments/sites in the States of Orissa
and Andhra Pradesh are 78 (including 48 temples) and
137 (including 55 temples) respectively. These monuments/
sites are well conserved, preserved and protected.
They have also been provided with tourist-amenities fike
drinking water, toilets, signages, information brochures,

wheel chairs, proper approach pathways, interpretation

centres, besides specially designed ramps for physically
challenged.

(c) The amount spent on the maintenance and
repair of the monuments/sites in the States of Orissa and
Andhra Pradesh during the last three years is indicated
below:

Amount in Rs. Lakhs

State 2006-07 2007-08 2008-09 2009-10
(Allocation)

Orissa 298.98 278.29 234.16 250.00

Andhra  661.47 743.23 865.00 600.00

Pradesh

[English]

Allocation of Funds to NGOs for
Family Welfare Programme

1469. SHRIMAT! PRIYA DUTT: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has provided any
financial assistance to the Non-Governmental Organisations
(NGOs) for implementation of health related schemes in
Maharashtra;
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(b) if so, the details thereof alongwith the financial
assistance provided during the last three years and the
current year, NGOwise;

(¢) whether the Government has reviewed the
functioning of these NGOs;

(d) if so, the names of the NGOs in respect of

which shortcomings were noticed; and
(e) the corrective action taken in the matter?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD) : (a) to {e) The information
is being collected and will be laid on the Table of the
House.

Use-of Chemicals in Raw Mangoes

1470. SHRI S.S. RAMASUBBU: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether the increasing use of Calcium
Carbide for artificial ripening of raw mangoes is a heaith
hazard;

(b) if so, the details thereof; and

(c) the corrective action taken/being taken by
the Government to check such practices by the
traders?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD) : (a) to (c) Rule 44 AA of
the Prevention of Food Aduiteration (PFA) Rules 1955
prohibits the sale of fruits which has been artificially
ripened by use of acetylene gas commonly known as
carbide gas produced from Calcium Carbide. The Food
Safety and Standards Authority of India has informed that
according to Indian Council of Medical Research, Calcium
Carbide produces gases like Hydrogen Sulphide and
Phosphine in small amounts which are know to produce
nausea, vomiting and headache. The Food (Health)

Authorities of States/UTs who are responsible for

JULY 15, 2009
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implementation of PFA Act, 1954 and PFA Rules, 1955
in their State/U.T. have been requested from time to time
to keep a strict vigil on use of carbide gas for ripening
of fruits and take legal action for violation of the above

provision.
[Translation]
Population Control

1471. SHRI ANURAG SINGH THAKUR: Wiil the
Minister of HEALTH AND FAMILY WELFARE be pleased

{o state:

(a) the details of the targets fixed for population
control and the results achieved as a result thereof, State-

wise;

(b) the details of the financial assistance
provided to the States for this purpose during the last
three years and the current year, State-wise and year-

wise; and

(c)  the concrete steps taken or being taken by the

Government to check population growth?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD) : (a) No targets are fixed
as the Family Welfare Programme in India is voluntary in
nature, which enables a couple to adopt the family planning
methods, best suited to them according to their choice,
without any compulsion. Population stabilization is one
of the objectives of National Rurél Health Mission
(NRHM).

(b) The details of the financial assistance provided
during the last three years and the current year, State-wise

and year-wise; are enclosed as statement.

(¢)  The approach of Government under NRHM is
to provide quality health services in remote rural areas

along with a wide range of contraceptive choices to meet



149 Written Answers

the unmet demands for reproductive health services which
includes delivery, safe abortions, treatment of reproductive
tract infections and family Planning Services. The NRHM
also includes the second phase of reproductive and Child
Health Programme (RCH.II), which intends to improve the
performance of family welfare by reducing total fertility rate,
maternal and infant morbidity and mortality, and unwanted
pregnancies. The following steps have been taken to
encourage acceptance of Family Planning and to give

protection to providers : -

(i) National Family Planning Insurance Scheme
has been started since November, 2005 to
compensate the sterilization acceptors for
failures, complications and deaths and

also provides indemnity insurance cover to

doctors.

(i)  Increasing Compensation Package for
Sterilization was introduced in October, 2006
and further

to acceptors of sterilization with

revision in the compensation
package
particular boost to male participation in
family planning i.e. Vasectomy from existing
Rs. 800/- to Rs. 1500/- and tubectomy from
Rs. 800/- to Rs. 1000/- in public facilities and

to a uniform amount of Rs. 1500/- in accredited

ASADHA 24, 1931 (Saka)

(iii)

(iv)

)

(vi)

(vii)

Statement

to Questions 150

private health facilities for all categories in all

States for vasectomy.

Specific action points/strategies have been
incorporated in the States Project Implementa-
tion Plans (PIPs) under NREHM from current
year to address the up gradation of Family

Planning Services.

Promoting Acceptance of No Scalpel Vasec-
tomy to ensure male participation.

Promoting IUD 380A intensively as a spacing
method because of its longevity of 10 years and
advantages over other IUDs.

Fixed day Fixed Place Family Planning
Services round the year made possible on
account of growing number of 24x7 PHCs and
better functioning CHCs and other health
facilities under NRHM.

Increasing the basket of choice by system-
atically and carefully introducing new and
effective contraceptives in the programme. The
outreach activities through the institution” of
ASHAs and Monthly Health and Nutrition Days
under NRHM have also helped. -

Total State-wise releases for the period 2006-07 to 2009-10

(Rs. in Lakhs)

Sl.  Name of State/UT 2006-07 2007-08 2008-09 2009-10*
No. . Rel. Rel. Rel. _ Rel.
1 2 3 4 5 6
1. Anghra Pradesh 38708.77 59341.93 62009.92 9620.42
2. Arunachal Pradesh 4226.93 3554.88 2390.50 _ 711.85
3.  Assam 34332.53 57498.89 56909.98 15165.14
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1 2 3 4 5 6
4. Bihar 45352.77 46660.86 91823.75 14202.55
5.  Chhattisgarh 13165.71 16222.90 22334.20 5188.97
Goa 275.82 310.49 1296.33 252.15
7. Gujarat 28373.55 39296.77 32287.60 8304.75
8. Haryana 12709.35 12634.44 17708.92 3132.69
9. Himachal Pradesh 7435.38 5123.66 5973.65 1844.82
10. Jammu and Kashmir 5309.47 16133.29 7623.05 2483.19
11. Jharkhand 15306.82 14744.64 21995.96 3848.00
12. Karnataka 25614.71 29690.07 41896.06 9467.38
13. Kerala 15940.14 2811455 21841.89 3095.00
14. Madhya Pradesh 43879.49 60787.02 70096.54 12157.76
15. Maharashtra 32881.56 66728.64 57180.34 16393.75
16. Manipur 3216.54 4270.56 5040.21 1528.27
17.  Meghalaya 2960.65 3514.41 3770.34 1341.48
18. Mizoram 4463.78 2567.74 2866.60 795.23
19. Nagaland 3391.83 3513.27 4661.06 1210.19
20. Orissa 19341.80 33287.42 36423.33 7104.64
21. Punjab 14894.48 11411.71 18333.24 3794.10
22. Rajasthan 43689.28 65307.63 78507.28 11735.25
23. Sikkim 2340.56 3266.89 1682.56 483.45
24. Tamil Nadu 1 32815.68 52313.85 47822.45 10497.86
25. Tripura K} 17_.80 6875.02 7072.28 2020.64
26. Uttar Pradesh 111647.43 145724.36 162977.40 30146.19
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1 2 3 4 5 6

27. Uttarakhand 5438.27 15101.60 10320.87 1982.26

28. West Bengal 40186.31 51787.97 53639.44 11909.55
Total - All States 6110>17.41 . 855785.46 946485.75 189417.53
UTs with Legislature

1. Delhi 4218.03 6229.76 10918.69 1873.00

2.  Puducherry 371.49 437.62 390.00 93.00
UTs without Legislature

1. Andaman and Nicobar 551.00 891.87 461.02 34.00
Islands

2.  Chandigarh 400.39 445.04 213.61 86.00

3. Dadra and Nagar Haveli 200.56 128.80 100.65 | 21.00

4. Daman and Diu 277.14 149.03 69.24 8.00

5. Lakéhadweep 155.02 65.13 27.09 6.00
Total (UTs) 6173.63 8347.25 12180.30 2121.00
Grand Total 617191.04 864132.71 958666.05 ) 191538.563

g N

*Figures are provisional.

[English]
National Technology Day

1472. SHRI K.J.S.P. REDDY: Will the Minister of
' SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the National Technology Day is

celebrated annually;

(b) if so, the details thereof including its aims and

objectives; and

(©)

~

>~

the goals set by the Government for development

of Science and Technology during the Eleverith Five Year
Plan period?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE;. MINISTER
OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN) : (a) and (b) Yes Madam.



155 Written Answers

The National Technology Day is celebrated by various
institutions on 11th May annually across the country since
1999. The objective of celebrating the Technology Day is
to commemorate technological achievements and to
encourage Indian entrepreneurs/innovators through awards
and recognitions and to showcase the technologies
developed indigenously both by public and private
institutions. '

(c)  The goals set by the Government for devetop-
ment of Science and Technology during the Eleventh
Five Year Plan period include enlarging the pool of
scientific manpower and strengthening the Science and
Technology infrastructure and attracting and retaining
young people to careers in science; implementing
selected National Flagship Programmes which have direct
bearing on the technological competitiveness of the
country in a mission mode; establishing globally competi-
tive research facilities and centres of excellence; kindling
an innovative spirit among scientists to translate R&D
leads into scalable technologies; developing new models
of Public-Private Partnerships in higher education,
particularly for research in universities and high technol-
ogy areas and promoting strong linkages with advanced
countries, including participation in mega international
science initiatives.

[Translation]
Weather Stations in the Country

1473. SHRI RAKESH SINGH: Will the Minister of

JULY 15, 2009

to Questions 156

EARTH SCIENCES be pleased to state:

(a) whether the Government has an ambitious
scheme to set up Automatic Weather Stations (AWS) in

various parts of the country;

(b)  if so, the details thereof including the locations
identified for the purpose, State-wise; and

(c) the time by which these AWS are likely to be

set up?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER
OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN) : (a) Yes Madam.

(b) India Meteorological Department (IMD) plan to
establish a robust network of AWSs across India, covering
all districts during the XI| plan. Currently, a network of 177
AWS stations (including one in Antarctica) is already

functional as listed in the enclosed Statement.

(c) The AWS network covering the entire country
is likely to be completed by December 2009.

Statement

Present AWS Location

S.No. Station District State

1 2 . 3 4

1. Port Blair ur Andman and .Nicobar Islands
2, 'A-madralavavlasa Srikakulam Andhra Pradesh

3. Bapatla Guntur Andhra Pradesh

4, Bhimunipattinam Vishakhapatnam Andhra Pradesh
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5. Darsi Prakasam Andhra Pradesh
6. Hyderabad Hyderabad Andhra Pradesh
7. Kavali Nellore Andhra Pradesh
8. Narsapur West Godavari Andhra Pradesh
9. Nellore Nellore Andhra Pradesh
10. Peddapuram East Godavari Andhra Pradesh
11. Shar Sriharikota Andhra Pradesh
12.  Tirumala Chittoor Andhra Pradesh
13.  Vizianagram Vizianagram Andhra Pradesh
14. Yellamanchilli Vishakhapatnam Andhra Pradesh
15. Antarctica Antarctica
16.  Bomdila West Kamong Arunachal Pradesh
17.  Changlang Changlang Arunachal Pradesh
18. Daporizo Upper Subansiri Arunachal Pradesh
19. Mechuka West Siang Arunachal Pradesh
20. Naharlagun Papumpare Arunachal Pradesh
21. Passighat East Siang Arunachal Pradesh
22. Tawang Tawang Arunachal Pradesh
23. Tuting Upper Siang Arunachal Pradesh
24, Ziro Lower Subansiri Arunachal Pradesh
25. Guwabhati Kamprup Assam
26. Raipur Raipur Chhattisgarh
27.  Ayangagar NCR, New Delhi Delhi
28. Delhi University NCR, New Delhi Deihi
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1 2 3 4
29.  Mugeshpur NCR, New Delhi Dethi
30. Pitampura NCR, New Delhi Delhi
31. Pusa NCR, New Delhi Delhi
32. DU ur Diu and Daman
33. Goa Goa Goa
34.  Ahmedabad Gandhinagar Guijarat
35. Anand Kheda Gujarat
36. Bhyj Kutch Guijarat
37. Dwarka Jamnagar Guijarat
38.  Jakhau Kutch Gujarat
39. Kandia Kutch | Gujarat
40. Kutch Mandvi Kutch Gujarat
41, Mahuva Bhavnagar Guijarat
42  Rajkot Rajkot Gujarat
43.  Veraval Junagarh Guijarat
44,  Ambala Ambala Haryana
45.  Balasamand Hissar Haryana
46. Bawal Rewari Haryana
47. Bhiwani Bhiwani Haryana
48. Bhopani Faridabad Haryana
48. Damla Yamuna Nagar Haryana
50. Fatehabad Fatehabad Haryana
51. Hissar Hissar Haryana
52.  Jagdishpur Sonipat Haryana
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1 2 3 4

- 63.  Jhajjar Jhajjar Haryana

54.  Kaithal Kaithal Haryana

55. Kaul Kaul Haryana

56.  Gurgaon Gurgaon Haryana

57. Kuruksheﬁa Kurukshetra Haryana

58.. Mahendargarh Mahendargarh Haryana

59. -Mandakola Nuh ‘Haryana '

60. Mewat Nuh Haryana

61.  Panchkula Panphkula Haryana

62.  Pandu Pindara Jind ~Haryana

63. Rohtak Rohtak _Haryana

64. Sadalpur Hissar Haryana

65. Sirsa | Sirsa Haryana

66. Uchani Karnal Haryana

67. Uijha Panipat Haryana

68. Bajura Kullu Himachal Pradesh
69. Bilaspur Bilaspur Himachal Pradesh
70. Chamba Chamba Himachal Pradesh
71.  Chelsea School Shimla Himachal Pradesh
72. CPRI Campur Shimla .Himachal Pradesh
73.  Dalhouise Chamba ~ Himachal Pradesh
74. Dharma{shala Kangra Himachal Pradesh
75.  Hamirpur Hamirpur Himachal Pradesh
76. Kasauli Solan Himachal Pradesh
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1 2 3 4

77.  Keylong Lahual and Spiti Himachal Pradesh
78.  Khotkhai Shimla Himachal Pradesh
79. Kufri Shimla Himachal Pradesh
80. Kukumseri Lahual and Spiti Himachal Pradesh
81.  Mandi Mandi Himachal Pradesh
82.  Mashobra Shimla Himacha! Pradesh
83. Nahan Shirmur Himachal Pradesh
84. Narkanda Shimia Himachal Pradesh
85. Nauni Solan Himachal Pradesh
86. Palampur Kangra Himachal Pradesh
87. Rampur Una Himachal Pradesh
88.  Reckon Peo Kinnaur Himachal Pradesh
89. Sainj Kullu Himachal Pradesh
90.  Seo Bagh “Kullu Himachal Pradesh
91.  Dhanbad Dhanbad Jharkhand

92.  Ranchi Ranchi Jharkhand

93.  Agumbe Shimoga Karnataka

94. Bangalore Bangalore Karnataka

95. Bellary Bellary Karnataka

96. Bidar Bidar Karnataka

97. Brahmavar Udipi Karnataka

98. Kayamkulam' Alappuzha Kerala

99.  Kottankara Kolam Kerala

100.  Plicode Kasargode Kerala
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101. Tavanur Mallapur Kerala
102. Thiruvananthapuram Thiruvananthapuram Kerala
103. Minicoy Minicoy Lakshadweep
104. Bhopal Bhopal Madhya Pradesh
105. Gwalior Gwalior Madhya Pradesh
106. Hoshangabad Hoshangabad Madhya Pradesh
107. Indore Indore Madhya Pradesh
108. Dapoli Ratnagiri Maharashtra
109. Devgad Sindhudurg Maharashtra
110. Mahabaleshwar Satara Maharashtra
111.  Mumbai Colaba Mumbai Maharashtra
112. Mumbai santa Cruz Mumbai Maharashtra
113.  Nagpur Nagpur Maharashtra
114. Nasik Nasik Maharashtra
115. Pashan Pune Pune Maharashtra
116. Pune Pune Maharashtra
117. Rahuri Ahmednagar Maharashtra
118. Rajgurunagar Pune Maharashtra
119.  Murud Raigad Maharashtra
120.  Shirdi Ahmednagar Maharashtra
121. .Dimapur Chumukedinea Nagaland
122. Kohima Kohima Nagaland
123. Sechu Kohima Nagaland
124, New Delhi New Delhi New Detlhi
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125. Basudevpur Bhadrak Orissa
126. Bonaigarh Sundargarh Orissa
127. Brambhagiri Puri Orissa
128. Chandipur Balasore Orissa
129. Nawapada Nawapada Orissa
130. Nimpara Puri Orissa
131. Rambha Ganjam Orissa
132. Pondicherry Pondicherry Pondicherry
133. Chandigarh Chandigarh Punjab
134. Kapurtala Kapurtala Punjab
135. Bharatpur Bharatpur Rajasthan
136, Bikaner Bikaner Rajasthan
137. Hanumangarh Hanumangarh Rajasthan
138. Jaipur Jaipur Rajasthan
139. ‘Jaisalmer Jaisalmer Rajasthan
140. Jhunjunu Jhunjunu Rajasthan
141.  Jodhpur Jodhpur ﬁajasthan
142. Gangtok E. Sikkim Sikkim
143. Adiramapattinam Thanjavur Tamil Nadu
144. Chennai Chennali Tamil Nadu
145. Chidambaram Cuddalore Tamil Nadu
146. Kalavai Kanchipuram Tamil Nadu
147. Karaikal Pondicherry Tamil Nadu
148. Mailam Vellupuram Tamil Nadu
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149. Neyyoor Kanyakumari Tamil Nadu
150. Thiruchendur Toothukudi Tamil Nadu
151.  Tuticorin Port Toothukudi Tamil Nadu
152. Vedasandur Dindigul Tamil Nadu
153. Agra Agra Uttar Pradesh
154. Kanpur Kanpur Uttar Pradesh
155.  Lucknow Lucknow Uttar Pradesh
156. Mathura Mathura Uttar Pradesh
157. Paliakalan Lakhimpuri-Kheri Uttar Pradesh
158. Rani Chawri Tehri-Garhwal Uttar Pradesh
159.  Sultanpur Sultanpur Uttar Pradesh
160. Varanasi Varanasi Uttar Pradesh
161. Chamoli Chamoli Uttaranchal
162. Dehradun Dehradun Uttaranchal
163. Joshimath Chamoli Uttaranchal
164. Mukteshwar Nainital Uttaranchal
165. Purola Uttarkashi Uttaranchal
166. Rudra Prayag Rudra Prayag Uttaranchal
167. Uttar Kashi Uttarkashi Uttaranchal
168. Canning 24 Parganas West Bengal
169. Darjeeling Darjeeling West Bengal
170. Hasimara Hasimara West Bengal
171. Kakdweep 24 Parganas West Bengal
172.  Khejuri Jhargram West Bengal
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173. Kolkata Kolkata West Bengal
174.  Nimpith 24 Parganas West Bengal
.175. Purulia Purulia West Bengal
176. Raidighi 24 Parganas West Bengal
177. Sagar Islands 24 Parganas West Bengal

[English]

Financial Assistance to Poor Cancer and
Kidney Patients

1474. SHRI MOHAMMED E.T. BASHEER: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a)  whether the Government is contemplating to
give financial assistance to the poor patients suffering from
Cancer and Kidney diseases; and

(b) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD) : (a) and (b) Health is a State
subject and the Central Govt. is supplementing the efforts
of the State Government.

Financial assistance is provided to the patients who
are living below the poverty line and is suffering from
major life threatening diseases including Cancer and
Nephrology under the ‘Health Minister's Discretionary
Grants (HMDG)', Rashtriya Arogya Nidhi (RAN)' and
the newly constituted 'Health Minister's Cancer Patient
Fund'.

Expenditure on Computerisation of CGHS

1475. CAPT. JAI NARAIN PRASAD NISHAD: Will
the Minister of HEALTH AND FAMILY WELFARE Qe

pleased to state the expenditure incurred on

computerization of Central Government Health Scheme
(CGHS)?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD) : Sanction for Rs.25.86
crores have so far been issued to the CGHS for
computerisation of the CGHS.

Cyclone Aila

1476. SHRI MILIND DEORA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether Cyclone Aila has hit the mangrove
forests and wildlife including Bengat Tiger of Sunderbans;

(b) if so, the details thereof alongwith the losses
incurred to mangrove forests and wildlife;

(¢) whether any forecast was made by the
Meteorological Department about the cyclone;

(d) if so, the details thereof and if not, the reasons

therefor; and

(€) the remedial measures taken/ proposed 1o be
taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH) : (a) As informed by the State, the cyclone
'AILA' struck Sunderbans Tiger Reserve on 25.05.2009,

causing damage to field camps and fringe villages
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bordering the said reserve due to large scale flooding and
breaches in the nearby village embankments. There is a
report of a tiger straying incident on 25.05.2009, which
was tranquilized and trapped on 26.05.2009 and
subsequently released. Further, mortality of two deers has
been reported, besides rescue of eight from nearby

villages.

{b) Based on the advise from the National Tiger
Conservation Authority, the State has assessed the
damage through a Committee, which amounts to Rs.
111.50 lakhs. Besides, an amount of Rs. 2.075 crores has
also been projected for Eco-development/Forest Develop-
ment Committees of the Sunderbans Tiger Reserve
towards rebuilding the damaged houses, supplying saline
resistant paddy seeds, construction of ponds and related

works.

(c) and (d) As reported by the India Meteorological
Department, a forecast was made which, interalia,
contained 21 warning bulletins to different agencies at the
National level and to the Government of Government of

West Bengal.

(e) The State has proposed to rebuild the damages
caused to infrastructure in the Sunderbans Tiger Reserve
and the houses in the affected villages nearby, besides
providing assistance for eco-development initiatives to-
wards welfare of the people. The Ministry of Environment
and Forests has announced an assistance of Rs. 1 crore
in this regard under the Centrally Sponsored Scheme of

Project Tiger.
[Translation]
Reservoir Project in Bihar

1477. SHRI BAIDYANATH PRASAD MAHATO: Will
the Minister of WATER RESOURCES be pleased to
state:

(a) whether the Union Government has received
any letter/communication regarding Masan Water Reservoir

Project from the State Government of Bihar;
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(b) if so, the details thereof; and
() the response of the Union Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA) : (a) and
(b) No such letter/communication regarding Masan
Reservoir Project has been received in the Ministry of
Water Resources from the Government of Bihar.

(c) Does not arise.
[English]
Indo-Pak Talks

1478. SHRI M. RAJA MOHAN REDDY:
SHRI CHANDRAKANT KHAIRE:

Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(a)  whether USA has suggested India and Pakistan
to resume talks for broader and deeper mutual

relationship; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR) : (a)
and (b) US Secretary of State Hillary Clinton, has stated
that - "We believe that India and Pakistan actually face
a number of common challenges, and we welcome a
dialogue between them. As we have said before, the pace,
scope and character of that dialogue is something that
indian and Pakistani leaders will decide on their own terms

and in their own time."
[Translation]

Exploitation of Natural Resources by
MNCs

1479. SHRIMATI SUMITRA MAHAJAN: Will the
Minister of ENVIRONMENT AND FORESTS be pleased

to state:
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(a)  whether some of the Multi-National Companies
(MNCs) are exploiting the natural resources available in
the country;

(b) if so, the details thereof;

(c) whether this is posing a threat to the
environment and existence of animals, birds, human
beings living in around adjoining areas;

(d) if so, the details thereof; and

(e) the efforts being made by the Government to
maintain the environmental balance and to save the
natural resources?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHR! JAIRAM RAMESH) :
(a) and (b) The Ministry receives proposals from various
entrepreneurs including Multi National Companies (MNCs)
which may involve utilization of natural resources for
undertaking various developmental activities listed in the
schedule of Environmental impact Assessment Notification
(EIA), 2006.

(c) to (e) As per the provisions of EIA notitication, 20086,
for obtaining environmental clearance, the entrepreneurs
undertake project specific Environment Impact Assessment
Study and prepare Environment Management Plan for
sustainable utilization of natural resources and mitigating
the likely environmental impacts. The environmental
concerns are addressed at the project planning: and
implementation stage. Based on appraisal and recommen-
dation of sector specific multi-disciplinary Expert Appraisal
Committee(s), while granting environmental clearance, the

various environmental safeguards are stipulated for .

implementation during the project cycle.
[English]
Rajiv Arogyashree Health Scheme

1480. SHRIMATI BOTCHA JHANSI LAKSHML:
SHRI GUTHA SUKHENDER REDDY:

Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:
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(a) whether the Government is considering to
implement heaith insurance scheme similar to ‘Rajiv
Arogya Shree’ being implemented in Andhra Pradesh to
cover BPL population in the country;

(b) if so, the details thereof;

{c) whether the Union Government proposes to
enhance the funding for ‘Arogyashree’ Services; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD) : (a) and (b) No. Does not

arise.

(c) and (d) No. It is not proposed to enhance the
funding for Rajiv Aarogyasri Scheme under NRHM
because it provides support for costly Tertiary Care
Surgical Interventions. The primary thrust of the NRHM
is to strengthen the public system, provide primary
inpatient care and to seek partnerships from the non-
Governmental sector for public health goals wherever
needed.

[Translation]
Denial of Visas to Sikh Pilgrims

1481. SHRI ASHOK KUMAR RAWAT: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) whether Sikh pilgrims across the country, who
want to visit Nankana Sahib in Pakistan are being denied
visas by Pakistan;

(b) if so, the details thereof and the reasons
therefor alongwith the number of case where visas were
denied to Sikh pilgrims by Pakistan;

(c) the reaction of the Government thereto; and

(d) the steps/measures being taken by the

Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR) : (a)
to (d) Grant of visa to indian nationals, including pilgrims,
to visit Pakistan is the prerogative of the Government of
Pakistan. A proposal to increase both the number of shrines
and pilgrims under the Bilateral Protocol on Visits to
Religious Shrines has been pursued with the Government
of Pakistan for over four years. However, Pakistan is yet
to formally respond to the proposals.

Bilateral Relations with Nepal

1482. YOGI ADITYA NATH: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a)  whether recent political changes in Nepal are
likely to have any impact on the bilateral relations with
Nepal;

(b) if so, the details thereof and the reaction of the
Government thereto;

(¢) whether the incidents of anti-india activities
taking place in° Nepal have come to the notice of the
Government;

(d) if so, the details thereof; and

(e) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRIMATI PRENEET KAUR,) : (a)
and (b) India and Nepal share close and friendly political,
economic, cultural and social ties, which are unique and
have stood the test of time. We have congratulated Mr.
Madhav Nepal on his election as the Prime Minister of
Nepal and have conveyed our commitment to further
strengthen ties and to support nepal in any manner and
to the extent it wants us to. During the visit of Foreign
Secretary to Nepal on June 20-21, 2009, our commitment
was reiterated to the new Government of Nepal. Both sides
also agreed to take the bilateral relations forward.

(c) to (e) Recently, there have been some media
reports in Nepal regarding alleged encroachment of

ASADHA 24, 1931 (Saka)

to Questions 178

Nepalese territory by India. These have been investigated
into, and found to be false. Such incidents have been taken
up with the Government of Nepal for necessary action. Strip
maps pertaining to 96% of the Nepal-india boundary have
been jointly finalised and initialled. These are to be signed
at plenipotentiary level. There are bilateral institutional
mechanisms for effective border management, including at
district level, to address such concerns. in addition to these,
it has also been agreed to establish local level mechanisms
during the recent visit of Foreign Secretary to Nepal.

[English]
Recommendations of Second ARC

1483. DR. K.S. RAO: Will the PRIME MINISTER be
pleased to state:

(a) the main recommendations of the Second
Administrative Reforms Commission (ARC) regarding
citizen centric administration a_nd the details of appointed
of Public Grievances Officers responsible for addressing
public grievances, Ministry/Department-wise; and

(b)  the number of complaints received by the Union
Government during the last three years and the current
year?

THE MINISTER OF  STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER
O% STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN) : (a) The main recommen-
dations of the Second Administrative Reforms Commission
(ARC) regarding citizen centric administration are as

under:-

(i) Making Citizen Charters effective-An Agenda
for Reform

(i) The ARC Seven Step Model for Citizen
Centricity
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(i)  Citizens' Participation in Administration

(iv) Participation of Women and Physically chal-
lenged

(v)  Evolving effective Public Grievance Redressal
System including Analysis and ldentification of
Grievance Prone Areas.

(vi) Consumer Protection

These recommendations are part of the 12th report-
Citizen Centric Administration-The Heart of Governance.
The report is available at http://www.are.gov.in for public
information. Copies of the report have also been placed
in the Parliament Library. The details of appointed Public
Grievance Officers responsible for addressing public
grievances Ministry/Department wise is enclosed as
Statement.

(b) The total number of complaints received by
Prime Minister's Office, Dte. Of public Grievances, Cabinet
Secretariat and Department of Administrative Reforms and
Public Grievances is 109620, 101995, 124052 and 52933
during the years 2006, 2007, 2008 and 2009 (up to
30.06.2009) respectively. In respect of other Central
Government Ministries/Departments/Organizations, data is
not available centrally and public grievances are attended
to in a decentralized manner.

Statement

A list of Public Grievances Officers in
Ministries/Departments

1. Ministry of Agriculture, Department of Agricul-
ture and Cooperation

Sm. Uma Goel,

Joint Secretary (Admn., PC & PG),
Room No. 242 A, Krishi Bhavan,
New Delhi-110001.

2. Department of Agricultural Research and
Education

Shri Ram Autar
Director, Room No. 223,
Krishi Bhavan, New Delhi.-110001
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Department of Animal Husbandry and Dairying
and Fisheries

Shri Dilip Rath, Joint Secretary (Admn. 7 PG),
Room No. 245, Krishi Bhavan, New Delhi 110001

Ministry of Micro, small and medium Enterprises

Shri Praveer Kumar,
Joint Secretary (MSME) 1 Room No.122-B,
Udyog Bhawan, New Delhi.-110001

M/o Chemical and fertilizers
(i) Department of Fertilizers

Shri Sanjay Kumar Sinha,

DS (Admn. and Vig)

Room No. 104, B Wing, Shastri Bhavan,
New Delhi-110001.

(i) Department of Chemicals and Petrochemi-

cals.

Shri Devendra Chaudhry, Joint Secretary
Room No. 340-A, Shashtri Bhawan, New
Delhi-110001

Ministry of Civil Aviation

Shri Prashat Sukul

Joint Secretary,

Rajiv Gandhi Bhavan, Room No. 272, B-Block
Safdarjung Airport, New Delhi-110003

Ministry of Coal

Shri P. Some Shekhar Reddy, Director (PG),
Room No. 303,B wing, Sastri Bhawan,
New Delhi

Ministry of Mines

Ms. Ajita Bajpai Pande, Joint Secretary (PG),
Room No.322 A wing
Shastri Bhawan, New Delhi
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Ministry of Commerce and Industry
(i) Department of Commerce

Shri Neeraj Kumar Gupta, .
Joint Secretary,

Room No.288, Udyog Bhavan,
New Delhi-110011.

(ii) Department of Industrial Policy and
Promotion

Shri Gopal Krishna,

Joint Secretary,

-‘Room No.135, Udyog Bhavan,
New Delhi-110001.

Ministry of Consumer Affairs, ‘Food and Public
Distribution

(i) Department of Consumer Affairs

Dr. Kewal Ram,

Sr. Economic Advisor,

Room No0.30, A Wing, Shastri Bhawan,
New Delhi-110001.

(i) Department of Food and Public

Distribution,

Dr. Joy | Cheenath,

Joint Secretary,

Room No.158, Krishi Bhavan,
New Dethi-110001.

Ministry of Communications and information

Technology
(i) Department of Posts

Shri Rajender Kashyap

Deputy Director General (PG and QA)
Room No.312, Dak Bhavan,

3rd floor Parliament Street,

‘New Delhi-110001.
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(ii) Department of Telecommunications

Shri S.S. Singh,

Deputy Director General (PG),
Room No. 1210, |
Sanchar Bhavan, 20, Ashok Road,
New Delhi 110001 '

(iii) Department of Information Technblogy

Shri N. Ravi Shanker,

Joint Secretary/Director of Public and Staff
Grievances,

Electronics Niketan, 6, CGO Complex,
New Delhi-110003.

Ministry of Home Affairs

Shri K.C. Jain
JS§ (Cord. & PG), Room No.08, North Block,
New Delhi-110001

Ministry of Culture

Shri V.S. Madan

Joint Secretary, Room No.218,
'C' Wing, Shastri Bhavan

New Delhi-110001.

M/o Corporate Affairs

Shri Jites Khosla

Joint Secretary

Room No.507, A-Wing, Shastri Bhawan, -
New Delhi-110011 |

Ministry of Defence

Shri Ajay Tirkey,

Joint Secretary (Estt/PG) and CVO,
Room No0.198 A, South Block,
New Delhi-110011
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Ministry of Environment and Forests

Shri A.K. Goel,

Joint Secretary, (Admn) 4th floor,
Room No.440 Paryavaran Bhavan,
CGO Complex, Lodi Road,

New Delhi-110003.

Ministry of External Affairs

Shri A. Manickam,

Joint Secretary (CPV and CPOQ),
Room No.20, CPV Division
Patiala House Annexe,

Tilak Marg,

New Delhi-110001.

Ministry of Finance

(a) Department of Economic Affairs (Main)
Shri Kumar Sanjay Krishana,
Joint Secretary, Room No. 40-B
North Block, New Delhi-110001.

(b) Department of Financial Services

(i) Banking Division

Shri K.V. Eapen

Joint Secretary (BA)

Jeevan Deep Building (3rd floor),
Sansad Marg,

New Delhi-110001.

Insurance Division

(ii)

Shri Trun Bajaj

Joint Secretary (B&l)

Department. of Finance

3rd floor, Jeevandeep Bld., Sansad Marg,
New Delhi-110001

(iil)

(b)

(c)

fo Questions 184

Investment Grievance Redress Cell
(Securities Exchange Board of India (SEBI)

Shri R.K. Nair,

Executive Director (Public Grievances, and
Securities Exchange Board of India (SEBI)
SEBI! Bhawan, Plot C-4A, G-Block, Bandra
Kurla Complex, Bandra, Mumbai-400051.

Department of Expenditure

Shri Shakti Kanta Das,
JS(PF-1),

Room No.169 C, North Block
New Delhi.

Department of Revenue (Hqrs.)

Shri Mukul Singhal
Joint Secretary (Revenue)
Room No.46, North Block, New Delhi

(i) Central Board of Direct Taxes

Shri S.C. Sarkar,

Deputy Secretary (HQ), CBDT
Room No.255,

North Block

New Delhi-110001.

(ii) Central Board of Excise and Customs

Shri L.K. Gupta,
Joint Secretary (Admn.-EC), Room No.155-C,
North Block, New Delhi-110001.

Directorate of Enforcement,

Shri S.K. Panda,

Special Director,

6th Floor,

Lok Nayak Bhavan, Khan Market,
New Delhi-110003
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Department of Disinvestment

Shri Sidhartha Pradhan,

Joint Secretary,

Public Enterprises Bhawan, Room No0.520,
Block No.14, CGO Complex, Lodhi Road,
New Delhi-110003

Ministry of Food Processing Industries

Shri K. Rajeshwar Rao,
Joint Secretary (PG),
Panchsheel Bhavan,
August Kranti Marg,
New Delhi-110049

Ministry of Health and Family Welfare

0
(i)
(iii)

Department of Health
Department of Family Welfare

Department of Indian System of Medicine
and Homeopathy

-Shri Debasish Panda,

Joint Secretary,
Room No.146-A wing
Nirman Bhawan,
New Delhi-11

‘Ministry of Heavy Industries and Public

Enterprises

(i)

(i)

Department of Heavy Industries

Shri Ambuj Sharma,

Joint Secretary,

Udyog Bhavan, Room No.183,
New Delhi-110011 -

Department of Public Enterprises

Shri G.S. Bothyal

Director (G),

Public Enterprise Bhawan,

Block 14,CGO Complex, Lodi Road,
New Delhi-110003.

22.

23.

24.

25.

26.
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Ministry 61‘ Human Resource Development

(i)

Department of Higher Education

(i) Department of school Education and

Literacy

Shri Sunil Kumar
Joint Secretary, _
Shastri Bhavan, 'C' Wing Room No.215
New Delhi-110001

Ministry of Women and Child Development

Shri Mahesh Arora, Director
Room No. 638,

Shastri Bhavan, 'A' Wing
New Delhi-110001

Ministry. of Information and Broadcasting

Smt Stuti Kacker,

Addl. Secretary,

Room No.552, A Wing.Shastri Bhawan,
Dr. R.P. Road, N.D-01

Ministry of Labour and Employment

Shri S.K. Dev Verman

Jt. Scretary,
R.N.107, Shram Shakti Bhavan, Rafi Marg,
New Delhi-110001

Ministry of Law and Justice

()

Department of Legal Affairs and Legislative

Department

Shri R.Ragupathi,

Joint Secreetary,

4th Floor, 'A, Wing Shastri Bhawan,
New Delhi-110001
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(ii) Department of Justice

Shri S.B. Biswas

Director (HC&J)

Jaisalmer House, 26 Man Singh Road,
New Delhi

Ministry of New and Renewable Energy.

Dr. Bibek Bandopadhyay,

Director (PG),

R.No.1020, Block No.14, Paryavaran
Bhawan, CGO Complex,

Lodi Road, N.D-03

Ministry of Parliamentary Affairs

Shri P. Gopalakrishnan,
Joint Secretary,
87, Parliament House, New Delhi.

Ministry of Presonnel, Public Grievances and
Pensions

(i) Department of Personnel and Training

Shri Dr Sy'amal Kumar Sarkar,
Joint Secretary (AT&.A),

Room No.109, North Block,
New Delhi-110001.

(ii) Department of Pension and Pensioners'
Welfare

Shri M.P. Singh, Director
Lok Nayak Bhavan, Room No0.320, 3rd floor,
Khan Market, New Delhi-1110003

Ministry of Petroleum and Natural Gas

Shri K. Majhi,
Director

Soom No.207-B
Shastri Bhavan,
New Delhi-110001
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Ministry of Power

Shri Sudhir Kumar,

Joint Secretary and F.A.

Room No. 209, 2nd Floor, Shram Shakti
Bhavan, Rafi Marg,

New Delhi-110001.

Ministry of Railways, (Railway Board)

Shri Sunil Kumar,

Executive Director (PG), 4th floor,
Room No. 471, Rail Bhawan,
New Delhi-110001.

Ministry of Shipping, Road Transport and High-
ways

(i) Department of Road Transport and

Highways

Shri Saroj Kumar Dash

Joint Secretary (Admn, T and PG),

Room No.516, Parivahan Bhawan, Sansad
Marg New Delhi-110001

(ii) Department of Shipping

Shri Rakesh Srivastava,

JS (Port and Admn), Room No. 411, Parivahan
Bhawan, Sansad Marg

New Delhi-110001

Ministry of Rural Development

(i) Department of Rural Development
(i) Department of Land Resources

(iii) Department of Drinking water Supply

Shri J.K. Mohapatra,

Joint Secretary (Admn), and CVO
Room No.162, Krishi Bhawan,
New Delhi-01
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Ministry of Science and Technology
(i) Deparment of Science and Technology

Shri Rakesh Bhartiya

Director (PQG),

Technology Bhavan,

New Mehrauli Road, New Delhi-110016

(i) Department of Biotechnology

Shri N.S. Samant,

JS (Admn. and PG),
Room no.711,

CGO Complex Lodi Road,
New Dethi-1100C3

(iii) D/o Scientific and Industrial Research

Shri Nikhilesh Jha,

Joint Secretary (PG)

Anusandhan Bhawan, 2 Rafi Marg,
New Delhi-01

Ministry of Statistics and Programme Implemen-

tation

Shri B.S. Chhabra Director,
Room No.410, 4th Floor, Sardar Patel Bhavan,
Sansad Marg, New Delhi-110001

Ministry of Social Justice and Empowerment

Dr. Vinod Aggarwal

JS (Admn)

Room No. 633,

'A' Wing, Shastri Bhavan,
New Delhi-110001

Ministry of Steel

Shri G. Elias,

Joint Secretary, -

Room No.289, Udyog Bhavan
New Delhi-110011

ASADHA 24, 1931 (Saka)

39.

40

41.

42

43.

44,

to Questions

Ministry of Textiles

Shri J.K. Sharma,

Joint Secretary,

Room No0.270 Udyog Bhavan,
New Delhi-110011

Ministry of Tribal Affairs

Dr. Bachittar Singh,

Joint Secretary and Director of Grievances,
Room No.741,

‘A' Wing, 7th Floor, Shastri Bhavan,

New Delhi-110001

Ministry of Urban Development

Ms. Aditi S. Ray
Economic Adviser
Room No.219-A, C Wing, Nirman Bhavan,
New Delhi-110011

Ministry of Water Resources

Shri S.S.K. Rao

Director, {(Coord and PPP), Shram Shakti
Bhavan, Room No.623, 6th floor,

Rafi Marg, New Delhi-110001

M/o Earth Sciences

Shri M.L. Sharma
Deputy Secretary,
Block-12, CGO Complex, Lodi Road,
New Delhi-110003

Ministry of Youth Affairs and Sports

Shri Sailash,

Joint Secretary (YA & PG),

Room No.114, C Wing, Shastri Bhavan,
New Delhi-110001

190
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Department of Atomic Energy

Shri V.P. Raja,

Additional Secretary,

Anushakiti Bhavén, CSM Marg,
Mumbai-400 001.

Department of Space

Dr. R.G. Nadadur,
Joint Secretary, 6 Antariksh Bhavan,
New B.E.L. Road,
Bangalore-560094

Planning Commission

Shri A.N.P. Sinha,

Sr. Advisor (Admn.),

Room No.202,

Yojaha Bhavan, Sansad Marg,
New Delhi .

Ministry of Panchayati Raj

Shri S.K. Chakrabati, Dy Secretary,
Ground Floor,

Sardar Patel Bhawan, New Delhi.
Ministry of Minority Affairs

Shri Sujit Datta,

Joint Secretary

Room No. 9th, Jeevan Prakash Building, KG

Marg, new Delhi.

Ministry of Overseas Indian Affairs

Shri D.N. Srivastava,

Joint Secretary,

Room No. 908, 9th Floor
Akbar Bhawan, Chanakyapuri,
New Delhi "
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Reserve Bank of India

Shri U.S. Pallwal,

Chief General Manager, RB! 4th Fioor,
Amar Building, '

Sir P.M. Road, Mumbai-400001

Ministry of Tourism

Shri Umesh Kalra, Director (PG)
Parivahan Bhavan,

Room No.126, Sansad Marg
New Delhi-110001

Comptroller General of India

Shri P.N. Murthy,
Director General (AEC),
10, Bahadurshah Zafar Marg, New Delhi

New Delhi Municipal Committee

Shri Parimal Roy, Chairman,
Palika Bhawan, Sansad Matg,
New Delhi-110001

Union Public Service Commission

Dr. A.S. Khan,

Joint Secretary (Admn)

Dholpur House, Sahajahan Road,
New Delhi

Staff Selection Commission

Ms. Pritabha Mohan,

Member (Administration), '
CGO Complex, Lodhi Road,
New Delhi-110003

Govt. Of NCT of Delhi

Shri P.K. Tripathi,

Principal Secretary (AR),

192
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58. Delhi Police

Shri Y.S. Dadwal,
Commissioner of Police,
Delhi Police Headquarters,
MSO Building,

IP Eatate, New Delhi-110002

59. Central Bureau of Investigation,

Shri K. Salim Ali,

Joint Director (Admn.),

CBI Hgrs., Block 3, CGO Complex,
New Dethi-110003

60. Delhi Development Authority

Shri Dinesh Raj, Vice Chairman DDA
- Vikas Sadan, INA, New Delhi

Rules for disposal of Hazardous
Household waste

1484. SHRIMATI MANEKA GANDHI: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether there is any policy for disposal of
hazardous household waste in the country;

(b) - if so, the details thereof;

(c) .whether the Government proposes to recycle
the waste from electronic and electrical goods carrying

hazardous substances;
(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the
Government for collection, management and disposal/
recycling of such hazardous household waste and

equipments?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM
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RAMESH) : (a) and (b) The Government has notified the
Municipal Solid Wastes (Management and Handling)
Rules, 2000 to regulate the collection, segregation,
storage, transportation, processing and disposal of
municipal solid waste. The municipal solid waste includes
“‘commercial and residential wastes generated in municipal
or notified areas in either solid or semi-solid form

excluding industrial hazardous wastes....".

(c) and (d) Recycling of electronic and electrical

wastes is regulated under the Hazardous Wastes
(Management, Handling and Transboundary Movements)
Rules, 2008. As per these rules, every person desirous
of recycling or reprocessing hazardous waste including
electronics and electrical waste is required to register with
Central Pollution Control Board. Guidelines for Environ-
mentally Sound Management of E-waste have been

brought out.

(&) The Government has notified the Municipal
Solid Wastes
2000. The salient features of these rules include the

(Management and Handling) Rules,

following:-

(i) All municipal solid wastes generated in a city
or a town shall be managed and handled in
accordance with compliance criteria and pro-
cedure laid down in the Rules.

(i) Municipal Authorities are responsible for imple-
mentation of the provisions of these rules
pertaining to collection, storage, segregation,
transportation, processing and disposal of

municipal solid wastes.

Regulating Charges of Private Hospitals,
Clinics/Nursing Homes

1485. SHRI S. SEMMALAI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether private hospitals, clinics and nursing
homes are charging exorbitant fee from patients for

treatment;
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(b) if so, whether the Government proposes to
' ena(_:tAany legistation to regulate the treatment charges by

these hospitals, clinics and nursing homes; and
(c) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI GHULAM NABI AZAD) : (a) to (c) Health is a State
subject and regulation of private hospitals including the
fees charged W.them is the responsibility of the State

Government.

Enactment of a legislation for registration and
regulaticn of clinical establishment is a priority for this
Government.

[T rahslation]

Review of National Mental Heaith
Programme

} 1486. SHRI JAGDAMBIKA PAL: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
. state: -

(a) R whether according to the Indian Council
of Medical Research (ICMR), about 7-15 percent of
children suffer from significant mental disorder in the
country;

(b) if so, the details the<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>